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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 277 OF 2022

IN THE MATTER OF:

LIYAKAT ALI & ORS ....APPLICANTS
VERSUS

STATE OF UTTAR PRADESH & ORS. ....RESPONDENTS

REPLY ON BEHALF OF RESPONDENT /SHREE
SIDHBALI PAPER MILLS LIMITED WITH SUPPORTING
AFFIDAVIT

MOST RESPECTFULLY SHOWETH:

1. That the present Reply is being filed on behalf of Shree
Sidhbali Paper Mills Limited, through its Manager
(Environment) Mr. Pradeep Sharma, who is the duly
authorized signatory of the Company and is competent to

swear the Affidavit on its behalf.

2. That the present Reply is being filed in compliance of
order dated 21.07.2022 passed by this Hon’ble Tribunal,
pursuant to notice being received by the Answering
Respondent of the pendency of the present proceedings.

Vide its order dated 21.07.2022, this Hon’ble Tribunal
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has taken note of a letter having been sent by some
inhabitants of Village Dhandeda, Tehsil and District
Muzaffarnagar, Uttar Pradesh, including the lead
Applicant Mr. Liyakat Ali, wherein the inhabitants of the
village have raised concerns regarding the discharge of
effluents from inter-alia the industrial premises of the
Answering Respondent into the drain abutting the
agricultural land of the inhabitants of the village. The
inhabitants of the village have also complained about the
blockage of the drain due to the negligence on the part of
contractors of the government departments, leading to
flow of the discharged effluent into their land, resulting in
damage to their wheat and sugarcane crops.

. That taking note of the grievances addressed by the
inhabitants of the village in their letter, this Hon’ble
Tribunal, vide its order dated 28.04.2022, constituted a
Joint Committee comprising of representatives from the
Uttar Pradesh Pollution Control Board [UPPCB] and the

District Magistrate, Muzaffarnagar to submit a factual
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and action taken report in the matter. This Hon’ble
Tribunal specifically directed the Joint Committee to
undertake site visits of the area, look into the grievances
of the Applicants [inhabitants of the village] and take
requisite action.

4. That in compliance of order dated 28.04.2022 passed by
this Hon’ble Tribunal, the Joint Committee, comprising of
City Magistrate, Muzaffarnagar, Regional Officer, UPPCB,
Muzaffarnagar, Assistant Environment Engineers,
UPPCB, Muzaffarnagar, undertook site visits of the
industries in the concerned area, including the industrial
premises of the Answering Respondent, and collected
samples from the final outlet point of the Effluent
Treatment Plant at each industrial premises, from where
the discharge of the treated effluent takes place into the

Dhandhera drain, which is the drain in question.

5. That a perusal of the Joint Committee report dated

18.07.2022, as obtained from the official website of this
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Hon’ble Tribunal, clearly reveals that at the time of
inspection, the ETP at the industrial premises of the
Answering Respondent was found operational and all the
parameters, qua the sample in respect of the industrial
premises of the Answering Respondent [Test Report
annexed as Annexure-6 to the Joint Committee Report],
were found to be within the stipulated norms.

. That it has also been noted in the Joint Committee Report
that at the end point of the ETP at the industrial premises
of the Answering Respondent, the Online Continuous
Effluent Monitoring System [OCEMS] is installed, which
is connected with both the Central Pollution Control
Board [CPCB] server at Delhi as well as the UPPCB server
at Lucknow and that during the time of inspection, all the
parameters displayed on the screen were found to be
within the prescribed norms. It is respectfully submitted
that OCEMS ensures round the clock monitoring of the
effluent discharge and air emission done from the

industrial premises of the Answering Respondent and a
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perusal of the data from the OCEMS, available with the
CPCB and the UPPCB, shall substantiate the fact that the
industrial unit of the Answering Respondent is compliant
in all respects and the effluent discharge from it is taking
place well within the prescribed norms, thus posing no
threat to the environment in general and the agricultural
fields of the inhabitants of the nearby village in particular.
7. That it has also been noted in the conclusions of the Joint
Committee Report dated 18.07.2022 that all the
industrial units in the area were found complying with
the provisions of the Water (Prevention and Control of
Pollution) Act, 1974 and the Air (Prevention and Control
of Pollution) Act, 1981. It has also been noted in the
conclusion that due to the overflow of the Dhandhera
drain, resulting in the treated effluent entering the
agricultural fields of the villagers and causing some
damage to their agricultural crops, loss to the tune of Rs.
2,21,250/- was caused to the villagers [as computed by

the Revenue Department, Muzaffarnagar|, which has
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been duly paid to them. Further, additional compensation
towards removal of sludge from the agricultural land of
Mr. Liyakat Ali and Mr. Hashim Ali, amounting to Rs.

49,000/,- has also been paid to them.

8. That despite the industries in the area not being
responsible for the maintenance and upkeep of the
Dhandhera drain, which merges into River Kali via the
Begrajpur drain and the maintenance of which is the
responsibility of the concerned government department,
and them not being at any fault for the overflow from the
drain, as a goodwill gesture towards the local populace of
the area, the industries came together to make
contributions for the payment of the aforesaid
compensation to the villagers.

9. That it is evident from the conclusions drawn in the Joint
Committee Report dated 18.07.2022 that the Joint
Committee had an interaction with Mr. Liyakat Ali and

other villagers, and they were assured that the villagers
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have been compensated for the losses suffered by them
due to the overflow of the drain. The villagers also
stressed that they have no remaining grievance against
either the industries or the contractor/ government
department. An Affidavit was also submitted by Mr.
Liyakat Ali, the lead Applicant in the present matter,
which is annexed as Annexure-15 to the Joint Committee
Report, affirming the above.

10. That taking into account all the facts and
circumstances, a categorical recommendation has been
made in the Joint Committee Report dated 18.07.2022
that the Irrigation Department shall ensure de-silting of
the Dhandehra drain from time to time so that another
instance of overflowing from the drain does not take

place.

11. That in its order dated 21.07.2022, this Hon’ble
Tribunal took note of the contents of the Joint Committee

Report and raised certain questions regarding the waste
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generated at each industrial unit in the area and the
mode of disposal of such waste. This Hon’ble Tribunal
also observed in its order that the details pertaining to the
various consents and permissions, granted in favour of
each industrial unit, and the extent of their compliance,
have not been given. For this purpose, this Hon’ble
Tribunal directed the Joint Committee to undertake
further visits to the industries in the area and look into
all relevant aspects, obtain copies of the consent
documents, verify the factual position, including
compliance with the consent conditions and
environmental norms, and submit another report to this
Hon’ble Tribunal. Vide the same order dated 21.07.2022,
this Hon’ble Tribunal also issued notice to all the
industries in the area, including the Answering

Respondent.

12. That the Joint Committee Report, which was to be

submitted before this Hon’ble Tribunal in compliance of
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order dated 21.07.2022, is yet to be uploaded on the
official website of this Hon’ble Tribunal, which leads the
Answering Respondent to believe that the same is yet to
be filed. The Answering Respondent craves the leave of
this Hon’ble Tribunal to file an additional response to the
contents of the report which may be submitted by the
Joint Committee in the future but by way of the present
Reply, the Answering Respondent seeks to endeavour to
demonstrate to this Hon’ble Tribunal as to how the
Answering Respondent is operating fully in compliance of
all the environmental norms, after having obtained all the
requisite permissions, consents and clearances from the

concerned regulatory agencies.

13. That it is submitted that the Answering Respondent is
a company, which has been a reputed presence in the
industrial circles since the last several years and prides
itself on practicing the highest standards of professional

and business ethics in pursuing its commercial interests.
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It is earnestly submitted that the Answering Respondent
is not indulging in any pollution of any kind and has
always offered full co-operation to the statutory
authorities and has been extremely vigilant in ensuring
that all environmental and statutory norms and
regulations are complied with. The company has got all
the statutory clearances from the regulatory authorities
and considers compliance of the same as part of
responsibly conducting its mercantile interests with the
highest standards of probity and ethics. The industrial
unit of the Answering Respondent has employed all the
necessary safeguards in the form of installing modern
machinery and adopting environment friendly means to
ensure that no pollution of any kind is caused by the
industry. The Answering Respondent also ensures at all
times that no untreated effluents are discharged from its

premises.
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14. That the Answering Respondent believes in pursuing
its commercial interests in a responsible manner and is
willing to participate in any process that is undertaken
for the safeguarding, protection, preservation and
improvement of the surrounding environment in the
industrial area, where the unit of the Answering

Respondent is situated.

15. That the Answering Respondent has been operating at
all times with a valid consent from the UPPCB under the
provisions of the Water (Prevention and Control of
Pollution) Act, 1974 and the Air (Prevention and Control
of Pollution) Act, 1981. The current consents, granted by
the UPPCB to the Answering Respondent under the above

named statutes, are valid till 31.12.2024.

Copy of the consent under Section 25/26 of the Water
(Prevention and Control of Pollution) Act, 1974, granted
to the Answering Respondent by UPPCB, is annexed and

marked as Annexure-1.
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Copy of the consent under Section 21/22 of the Air
(Prevention and Control of Pollution) Act, 1981, granted
to the Answering Respondent by UPPCB, is annexed and

marked as Annexure-2.

16. That the Answering Respondent has also obtained the
Authorization under the provisions of Hazardous and
Other Wastes (Management and Transboundary
Movement) Rules, 2016 from the UPPCB, which is valid

till 16.08.2027.

Copy of the Authorization dated 17.08.2022, issued by
the UPPCB in favour of the Answering Respondent, under
the provisions of the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules,

2016, is annexed and marked as Annexure-3.

17. That the used oil, contaminated cotton rags or other
cleaning materials, empty barrels/containers/liners,

which may be contaminated with hazardous chemical
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waste, are disposed of by the Answering Respondent
through the Treatment, Storage and Disposal Facility
[TSDF| of Bharat Oil and Waste Management Limited,
which is licensed by the Ministry of Petroleum and
Natural Gas, Government of India, CPCB, UPPCB and is
also registered with the Ministry of Environment, Forest

and Climate Change, Government of India.

Copies of the recent Form 10, issued in respect of
collection of hazardous waste from the unit of the
Answering Respondent, is annexed and marked as

Annexure-4 [Colly].

18. That the Plastic Waste generated at the industrial unit
of the Answering Respondent is presently being sent to
the Aditya Cement Works, Chittorgarh, owned by
UltraTech Cement, with the waste being collected from
the industrial unit of the Answering Respondent by Ultra

Tech Cement.
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Copy of the Co-Processing Agreement between the
Answering Respondent and UltraTech Cement Limited,
along with a recent Certificate of material received for co-
processing, issued by UltraTech Cement in favour of the
Answering Respondent, is annexed and marked as

Annexure-5 [Colly].

19. That the fly ash, produced at the industrial unit of the
Answering Respondent as a result of the manufacturing
process, is disposed of by means of land filling through
an independent contractor, Mr. Mahak Singh. It has been
made clear to the contractor by the Answering
Respondent that proper precautions with respect to
layering and covering the disposal area with a layer of soil
are to be taken so as to ensure prevention of erosion. The
contractor has also been asked to ensure that
transportation of fly ash takes place in tractor trollies and

all necessary precautions, including covering of ash with
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tarpaulin to prevent fugitive emission, are taken during

the transportation.

Copy of Agreement between the Answering Respondent
and Mr. Mahak Singh for lifting and disposal of ash is

annexed and marked as Annexure-6.

20. That the Answering Respondent has also got the No
Objection Certificates from the Uttar Pradesh Ground
Water Department [UPGWD], in respect of its three
borewells, which are valid till 06.10.2026. All conditions
of the NOC, including recharge, installation of
piezometers, flow meters etc. are being fulfilled by the

industrial unit of the Answering Respondent.

Copies of the No Objection Certificates, issued by the
UPGWD in favour of the Answering Respondent, are

annexed and marked as Annexure-7 (Colly).

21. That it is respectfully submitted that compliance of all

conditions, related to the various consents, certificates
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and permissions granted to the industrial unit of the
Answering Respondent, is ensured by the Answering
Respondent with great diligence and all documentation
related to the same was produced before the Joint
Committee, at the time the inspection of the industrial
unit of the Answering Respondent was done by the Joint
Committee, in compliance of the order dated 21.07.2022
passed by this Hon’ble Tribunal. In case it is so directed,
the Answering Respondent shall be willing to place the
relevant documentation before this Hon’ble Tribunal as

well.

22.  That it is manifestly clear from the above submissions
that the industrial unit of the Answering Respondent is
fully compliant and has all the requisite permissions and
clearances, which are required for its operations. The
Answering Respondent is also a stakeholder in the
preservation of environment and adopts all measures so

as to ensure that no pollution is caused due to its
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operation. The cause of action in the present Letter
Petition pertains to overflowing of the Dhandhera drain,
due to which some damage was caused to the crops in the
nearby agricultural fields of the villagers and the
Answering Respondent cannot be faulted in any manner
for the said occurrence, as the Answering Respondent
ensures at all times that only treated effluent, conforming
to the stipulated norms, is discharged into the drain and
the Answering Respondent is not responsible in any
manner for the maintenance and upkeep of the drain,
which is under the duty sphere of the concerned

government agencies.

23. That moreover, considering that the villagers were
also not at fault for the overflow in the drain and damage
to their crops, as a goodwill gesture, the Answering
Respondent, along with the other industrial units, made
voluntary contributions to compensate the villagers for

their losses.
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24. That it is relevant to mention that the discharge into
the Dhandhera drain is also made by the local villagers
and some other units functioning in the nearby area. It is
undertaken by the Answering Respondent that in case
some suggestions are made or directions are passed by
this Hon’ble Tribunal in respect of the maintenance and
upkeep of the Dhandhera drain, then the Answering
Respondent shall be willing to offer full co-operation to

the statutory authorities in that endeavour.

25. That in such circumstances, it is respectfully prayed
that the present Original Application may kindly be

disposed of, qua the Answering Respondent.

FILED BY:

DIRaoEN Shaswa.
[UTKARSH SHARMA]
Counsel for Respondent/Shree Sidhbali Paper Mills Limited
139, Setalvad Block,
Supreme Court, New Delhi-110001
Mob:+91-9312061203
Dated: 20.10.2022 E-mail: utkarsh.sharma7@gmail.com
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annecxure to Consent issued to M/s.SHREE SIDHBALI PAPER MILLS LIMITED vide

Consent Order No. 6007310: Walter Dated : 30/12/2019

-4

4la)

CONDITIONS OF CONSENT

This consent is valid for the approved production capacity of Kraft Paper- 250 MTD using Waste
Paper as main raw material.

This consent is valid only for products and quantity mentioned above. [ndustry shall obtain prior

approval betore making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The quanuty of maximum daily cflluent discharge should not be more than the following :
Effluent Discharge Details

. . . E ; - e 4
S.No Kind of Effulant Maximum daily | Treatment facility and
.| discharge,KL/day |  discharge point
L .~ Domestc | 3KLD ' Septic Tank
2 | Industial |  1400KLD  ETP

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge poinl, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of

effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain

The domestic ¢ffluent should be treated in treatment plant so that the should be in conformity with
the tollowing norms dated treated cffluent

Domestic Effulant 7
S.No . _Parameter _ Standard
1 | Quantity of Discharge 3KLD

Pheindustnal ¢ffluent should be treated in treatment plant so that the treated effluent should be 1n
contornmits with the following norms. .

Industrial Effulant

S.No : Parameter Standard

N | Tolal Suspended Solids | As per Norms
2 | BOD As per Norms
3 [ coD ' As per Norms
4 ' Oll & Grease 1 As per Norms
5 | Quantity of Discharge | 1400 KLD

Effluent penerated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before ifs disposal with weated industrial
effinent so that i should be according to the norms preseribed under The Environment (Protection)
Act. 1986 o1 otherwise mnmlalnry . ‘

The method for collecting industrial and domestic effuent and its analysis should b
Indian standards and 115 subsequent amendments/standards preseribe
(Protection) Act, 1986

¢ as per legal
dunder The Environment

fhe industry will have to ensure comphanee of the permission from the CGWA be
extraction and it will be the responsibility of the industry 1o comply with the vari
the permission taken.

I he industry shall submit Environmental Stateme
[OKRG

lore ground water
ous conditions ol

ntin prescribed form v rule no.14 of F P Rules
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specific Conditions:
| The umt shall mantun sinet supenision on fluctuations in operating parameters with respect 10

cach treatment unit of the FTluent treatment plant

> comphanee of the Central Pollution Control Huard letter ne I No. B-190103 WOQM-
PR P& 14212 dated OR'122017, the industry will follow the 1 flluent discharge standarids as
potficd under the Eavironment (Protection) Rules, 1986 and only the wreated effinent meeting the

clMuent discharge nonms notfied under the Envionment {Pratection) Rules, 1986 1y allowed to

discharge
3. The unit will not use agro based raw materials in the production process,

4-The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
SPUR and CPUB server.
L Flow meter to be installed nall water abstraction points and usage
6 The unit shall ensure deployment ot qualified manpower o step up s¢

24+ 7 basis
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liaken
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i he induuley & \ 1
198§ ‘; ”I illrl” \ HIUI)L,- wilh vanos Provisions al A “’fL'VUﬂUHn and ( Hﬂ“'()l ol !’U”llu()ﬂj A‘Z
a8 g . “ ’
nended. Water (Frevention and Contral of Poliation) Act 1974 us amended and all oth€

apphicable yules noGticd undet b P Act 196

m"‘l‘:}"::;:'l‘ U % ol the Tand on which und s established will be covered and properly maintained by
”M;”s ; it IHI'“ ol I|1|I'I;c::f. of mnmhlc apecies as per the guidelines set up by the Board vide its Office
LdeL 00 0305220200 %/02 dt. 16/02/2018. The copy of this guidetine 15 gvailable at URL
hitp - www.uppeh com pd fGreen-Belt-Guidle 160215 pdf

(I lli'\(‘ 1Irtmtlltn:1~:-’:pll‘l ensure the continuous and uninterrupted data supply from the OCEEMS to the
amd '

Flow meter o he mstalled 1 all water abstraction points and usige of fresh water (o be minimized.
he umt will ensure facihty 10 transmit data to CPCB server and submit a regular calibration
certificate of Blectre Magnetie Flow meter to the Board,

I closure order is issued by CPCH or UPPCH against the unit, then (FO ssued carlier will remain
cuspended during the closure period and after ensuring the complisnce and after revocation of
closure order, the CT0O will automatically be effective with additional conditions mentioned in the
closure revocation order.

[ndustry shall abide by the directions given by Hon'ble Court, Central Poliution Control Board and
UPPCB tor protection and solfe guard of environment from time to time,

Specific Conditions:

|-The unit shall maintain strict supervision on fluctuations in operaling parameters with respect 1o
cach treatment unit of the I (Muent treatment plant.

2-In comphance of the Central Pollution Control Board letter no F. No. B-190193WQM-

L CPCB/P&P/ 14212 dated 08/12/2017. the industry will follow the F ffluent discharge standards as
notficd under the Environment (Protection) Rules, 1986 and only the treated cffluent meeting the
efMuent discharge norms notfied under the Environment (Protection) Rules, 19%6 is allowed to
dhscharge. :

3-The unit will not use agro based raw materials in the production process.
4-The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
SPCB and CPCB server.
S-Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized
6-The unit shall ensure deployment of qualified manpower to step up self monitoring mechanism on
24 ~7 basis.

7-The industry will hav
will be the responsibility o
taken. '

8-1f the CPCB-or UPPCH issues the Closure order against the industry this consent order stands
automatically suspended for that period.

9-Industry shall submit Environmental Statement in prescribed form Vas per rule no. 14 of E.P
Rules 1986

10-Unit must ensure strict ime bound compliance of suggestion recommendation of "Charter for
Water Recycling & Pollution Prevention in Pulp & Paper Industries” formulated by CPCB.

| J-Industry shall install at sufficient height from the ground level Open lo Network HD PTZ
Camera at the inlet. Aeration Tank, Secondary Clarifier and outlet of Effuent Treatment Plant for
On Line Monitoring and its URL and password shall be provided to the UPPCB Conteol room

1 2-This consent is valid only for products and quantity mentioned above Industry shall

ohtatn prior approval before making any modification in product/process tuel Plant

~achinery failing which consent would be deemed voul

"5 industry shall ubide by orders / directions tssucd by Hon'ble Supreme Court Hon'ble

1o Conrt. Hon ble National Green Tribunal, Central Pollution Control Board and U P Poliution

lass

¢ 10 ensure permission from the CGWA for ground water extraction and it
f the industry to comply with the various conditions of the permission

¢ ontrol Board for protection and safe guard of environment from lune o e

| 4-[ndustry shall submit quarterly monitoring reports of treated effiuent troma certified
approved laburatory under [-.P. Act 1986, .

1 5-Industry shalt comply with vanous provisions of Air (Prevention and Control of Pollution) Act
1981 ay amended, Water (Prevention and Control of Pollution) Act 1974 ws amended and all utber
uppl;cablc rules notlicd ander E P AcL 1980

16-The umt shall subimit the audited balance sheet for the carrent veat

| 7-Minimum 33% ol the land on which industry 1s estabhished will be covered by the plantation of
Lall trees of suitable species as pet the gurlelnes set up hy the Board vide it Office Order no.H-
164052207201 202 JL. 160272018, The copy of this gudehne 1s avantable at URL

http:/ wwv.'.upp<:h.c0m.-"pdf'(irecﬂ-BC“'GUidk' 160218.pdt
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LLP. Pollution Control Board

R

g CONSENT ORDER ANNEXURE-2
el No. - Dated : 30/12/2019
66739/UPPCB/MuzatfarNagar(UPPCBROVCTO/air/ MUZAFFARNA
GAR2019
To.

Shri RAGHURA] GARG

M/s SHREE SIDHBALI PAPER MILLS LIMITED

9TH KM BHOPA ROAD MUZAFFARNAGAR. DISTT- MUZAFFARNAGAR
(LUPLMULZAFFAR NAGAR25100]

MUZAFFARNAGAR

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (48 amended)
to Mis. SHIREE SIMIBALI PAPER MILLS LIMITED

Reference Application Mo. 600959 Dated - 30/12/2019

I With reference to the application for consent for emission of air pollutants from the plant of M/s
SHREE SIDHBALI PAPER MILLS LIMITED. under Air Act 1981. It is being authorised forsaid
emissions, as per the standards. in environment. by the Board as per enclosed conditions

2 This censent is valid for the peried from 01/01/2020 o 31/12/2024 .

Inspite of the conditicons and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the

Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority

L

Mishi Ly gred
b b i
Kumar = .
LCaiw N sz
Chaushan sissir e

For and on beliall of ULP. Pollution Control Board

CED
-3
Enclosed : As above
{condition of consent): .
Copy to:  Regional Officer. LLP, Pollution Control Board, Muzaffaragar. Mishi  etremed

Fumar  cwiken
Dmime J0T0.11.00

Eh'uhﬂl'l 11,20 5 08 1Y
TR
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1P, Pollution Contral Board

Dated : 30/12/2019
CONDITIONS OF CONSENT

K This consent is valid only for the appraved production capacity of Kraft Paper- 250 MTD using
Wasie Paper as main raw materal
2. This consent is valid only for produets and quantity menticned above. Industry shall obtain prior

approval before making any modification in praduct! process /fuel/ plant machinery failing which
consent would be deemed void.

Ma) The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

k). A Pollution Source Details.
]
! Air Pollution Source Details

S.No Air Polution I Type of Fuel [ Stack No. Parameters Height
Source ! S . e T =
1 25 TPH Bailer,  Coal, Fire 1 Particulate 40 Meter
Wood and Matter From Ground
| Biomass | e hepd |

J{e). The ermssions by various stacks into the environment should be as per the norms of the Board .
Emission Cruality Details Detail

> . [
SMo- | = StackNo. Parameter | Standard
] : 1 | Padiculate Matter |  As per Norms
-l The industry should be operated in such a manner that it does not adversely affect the environment
and the solid waste generated such as ash etc. is disposed in eco friendly manner .
3. Any source of emission other than that mentioned in the Air consent seeking application will not he
permitted by the Board .
6. The industry should ensure the operation of the air pollution control system (APCS) in such a

manner that the air emission contirms with the standards prescribed under the E.P Act 1986 as
amended.

7. The industry shall submit Environmental Statement in prescribed format as per rule no. 14 as per EP
Rules 1986 |

8.  The industry shall abide by orders / divections issued by Hon'ble Supreme court Hon'ble High
Court, Hon"ble National Green tribunal, Central Pollution Control Board and ULP Pellution Control
Board for protection and safe guard of environment from time to time .

9. Industry shall submit monthly monitoring reports of all stacks and ambient air quality from a
certified / approved laboratory under E.P. Act 1986

10 The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended. Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notitied under E.P. Act 1986, )

[1.  The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCH .

12.  The unit shall submit audited balance sheet for the current year and the details of fees deposited
during last three vears within a month failing which consent would be deemed void,

13 . The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the Hon'hle
Supreme court order . '

14 . The Industey will wse minimum 20% Bio Briguette as fuel in the Boiler depending upon its
availability | -:rr % :


http://www.pdffactory.com
http://www.pdffactory.com

Fhe industry shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace! Heaters! D.G. Sets or alteration of existing emission sources in
secordance with section- 21/22 of air Act 1981 (as amended respectively). 1

Minimum 33% of the land on which industry is established will be covered and properly maintained
by the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its
Otfice Order no.H-16405/220/2018/02 di. 16/02/2018. The copy of this guideline 1s available at
URL http:/www. uppeb. com /pdfiGreen-Belt-Guidle 16021 8.pdf .

It closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will autamatically be effective with additional conditions mentioned in the
closure revocation order .

Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCE for protection and safe guard of environment Irom time to time _

Specilic Conditions: _
I.The industry should be operated in such 8 manner that it does not adversely alfect the envirenment
and the solid wusle generated such as ash ete. be disposed in eco triendly manner.

2.Any source of emission other than that mentioned in the Air consent seeking upplication will not
be permitted hy the Board.

3.The industry should ensure the operation of the Air Pollution Contral Systern (APCS) in such a
manner that the air emission confirms with the standards preseribed under the ELP Act 1986 as
amended.

4.The industry shall submit Environmental Statement in prescribed format in Form V of rule-14 of
E.P Rules 1986,

5.The dying, bleaching and deinking proeess are not allowed in the production process of the unit
The unit will not use agro based raw materials in the production process

6.This consent is valid only for products and quantity mentioned ahove. Industry shall abtain prior
approval before making any modification in product/process /fuel / plant machinery failing which
consent would be deemed void.

7. Industry shall install OCEMS on stack as per the direction of CPCR,

8 Industry shall submit the stack{ambient air quality monitoring repart fram approved Laboratory
within ane month.

9. The industry shall abide by orders / directions issued by Hon'ble Supreme Court Hon’ble High
Court. Hor’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment frem time to time.

10 The industry shall submit quarterly monitoring reports of all stacks and ambient air quality from a
certified / approved laboratory under E.P. Act 1986

1. The industry shall comply with various provisions of Air (Prevention and Control of Pollution)
Act 1981 as amended. Water (Prevention and Conteol of Pollution) Act 1974 as amended and all
other applicable rules notified under E.P. Act 1986 and the various orders issued by the MOEF&CC,
CPCH and SPCB in time to time

12.The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the
Hon'ble Supreme court order till further direction.

| 3. Unit must cnsure strict time bound compliance of suggestion / recommendation of "Charter for
Water Recycling'® Pollution Prevention in Pulp & Paper Industries” formulated by CPCB.

H4.If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.

|5.The unit shall submit the audited balance sheet for the current year:

16.The Industry will use minimum 20% Bio Briguette as fuel in the Boiler depending upon its
availability.

|'7. The mdustry shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler! Furnace/ Heaters! D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively),

I8. Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the suidelines sel up by the Board vide its Office Order
no. H16405/220/2018/02 dr. 16/02/2018. The copy of this guideline is available at URL
http:/iwww.uppeb.com/pdt/Green-Belt-Guidle 6021 #.pdt.
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Mishi

Issued with the permission of competent anthority . Kumar  Swssis B8
Chauhan 1sem s

For and on hehall ol TP, Pollution Control Board .

CEO
-3
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UPPCB

S5 UTTAR PRADESH POLLUTION CONTROL BOARD
Q%%Eﬁ'ﬁl‘\%&’ TC-12V, Vibhuti Khand,Gomti Nagar, L ucknow-226010

Phone: 0522-2720828,2720831 Fax:0522-2720764 Email: info@uppcb.com Website: www.uppch.com

ANNEXURE-3
Ref. No: 18069/UPPCB/M uzaffar Nagar (UPPCBRO)/HWM/MUZAFFARNAGAR/2022
Dated :17/08/2022

To,
M/s SHREE SIDHBALI PAPER MILLS LIMITED
9th Km Stone , Bhopa Road , Muzaffarnagar, MUZAFFAR NAGAR,251001

Tehsil :MuzaffarNagar
District :MUZAFFARNAGAR

Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016

1. Number of authorization and date of issue 18069 and 17/08/2022 .
2. Reference of application (No. and date) 17412416 and 07/08/2022 .

3. Mr RAGHURAJ GARG of M/s SHREE SIDHBALI PAPER MILLSLIMITED is hereby
granted an authorization based on the enclosed signed inspection report for generation,
collection, utilization, storage and disposal or any other use of hazardous or other wastes or
both on the premises situated at 9th Km Stone , Bhopa Road , Muzaffarnagar .

Details of Authorisation

S No.

Category of Hazardous
Waste as per the Schedules
I,Il and Il of theserules

Authorised mode of disposal
or recycling or utilization or
CO-processing, €tc.

Quantity(ton/annum)

CATEGORY 33.2 ASPER
SCHEDULE | (Contaminated
Cotton Rags Or Other Cleaning
Materials)

THROUGH TSDF

0.125 MT/Annum

CATEGORY 33.1 ASPER
SCHEDULE | (Empty
Barrels/Containers/Liners
Contaminated With Hazardous
Chemicals /Wastes)

THROUGH TSDF

2.0 MT/Annum

CATEGORY 5.1 ASPER
SCHEDULE | (Used Or Spent
Qil)

THROUGH TSDF

0.30 MT/Annum

CATEGORY 34.2 ASPER
SCHEDULE | (Sludge From
Treatment Of Waste Water
Arising Out Of Cleaning /
Disposal Of Barrels/ Containers)

THROUGH TSDF

10.0 MT/Annum

CATEGORY 34.1 ASPER
SCHEDULE | (Chemical
containing residue arising from
decontamination)

THROUGH TSDF

30.0 MT/Annum

1

The authorization shall be valid for aperiod of 16/08/2027 from the date of issue of this letter

4
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Digitally signed by RAKESH KUMAR

RAKESH KUMAR TYAGI TvAaI

Date: 2022.09.15 13:25:57 +05'30'
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2. The authorization is subject to the following general and specific conditions (please specify
any conditions that need to be imposed over and above general conditions, if any) .

A General Conditions of Authorization -

1 The authorised person shall comply with the provisions of the Environment (Protection Act,
1986, and the rules made there under .

2. The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Board .

3. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .
4. Any unauthorized change in personnel, equipment or working conditions as mentioned in the

application by the person authorized shall constitute a breach of his authorisation .

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in thisregard at
regular interval of time.

6. The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty .

7. It isthe duty of the authorised person to take prior permission ot the State Pollution Control
Board to close down the facility .

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation .

0. The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

10.  The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

11. Theimporter or exporter shall bear the cost of Import or export and mitigation of damages if
any

12.  Anapplication for the renewal of an authorisation shall be made as laid down under these
Rules.

13.  Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time.

14.  Annua return shall befiled by June 30th for the period ensuring 31st March of the year .
15.  The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

B  Specific Conditions of Authorization

1- The unit will submit the proof of depositing the requisite processing fees of application in a month
otherwise this authorization will stands automatically cancelled.

2- The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to
withstand physical conditions and climatic factors. All hazardous waste containers/bags shall be
provided with a general |abel as given in Form 8. The storage area should be at an isolated spot in
the premises and must be fenced, covered and duly marked.

3- The authorized person/agency shall ensure that no adverse impact on the air, Dsoti !l andd\évggH
igitally signed by

RAKESH KUMAR TYAGI KUMARTYAGI
Date: 2022.09.15 13:26:08 +05'30'
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including groundwater takes place due to activities for which authorization has been requested.

4- Comprehensive safety measures must be followed in handling of wastes and the staff must be
properly trained.

5- It isbrought to your notice that as per the order dated 14.11.2003 passed by the Hon'ble Supreme
Court in W.P. (c) 657 of 1995, no industry covered under Hazardous Waste (M anagement and
Handling) Rules, 1989 (as amended) shall be allowed to operate without valid authorisation. It is
also provided in the same order that industries which are not complying with the conditions shall
not be allowed to operate. Hence in case you fail to apply for authorisation before its expiry or fails
to comply with conditions of the earlier authorisation issued to you, closure order shall be issued
against your industry without any further notice.

6- The applicant must file returns on prescribed Form 4 along with a compliance report of this |etter.
Y ou should also maintain records on Form-3 and present it to Board's inspecting officials.

7- In case of occurrence of an accident, complete details on Form-11 must be sent to U.P. Pollution
Control Board at the earliest along with details of mitigative and remedial measures taken.

8- It isaso the mandatory duty of the occupier of industry as well as operator of afacility to develop
suitable waste treatment and disposal facility and the design of the facility must be approved by the
Board. Details along with the project report must be sent in this regard within fifteen days of receipt
of thisletter, otherwise the industry shall become member of acommon TSDF and the industry

shall start sending the Hazardous waste already stored along with the Hazardous waste generated at
present at this TSDF. The proof of valid membership of TSDF along with proof of disposal of
hazardous waste to TSDF shall be sent to U.P. Pollution Control Board within three months.

9- The authorised person shall not receive, collect, or store any hazardous waste from any
unauthorised occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any
other reprocessing unit it must be ensured that such unit is fully complying with environmental
requirements and has a valid authorisation of the Board.

10- In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All
spillages of hazardous chemicals, used containers of hazardous chemicals such as flammable,
corrosive, explosive and toxic nature must be safely collected and stored. Non-compatible wastes
must be suitably and safely handled.

11- Proposal regarding waste minimization and reuse of wastes must be sent. Details of any
recovery/ reuse system must be sent within two months.

12- It iswithin the powers and functions of the U.P. Pollution Control Board to suspend/ cancel the
authorization issued under the Rule- 6(2) of The Hazardous and Other Wastes (M anagement and
Transboundary Movement) Rules, 2016.

13- The stored waste shall not be taken out of the storage area except with the written permission of
the State Pollution Control Board in this regard.

14- Y ou are directed to display online data outside the main factory gate with regards to quantity and
Digitally signed by RAKESH KUMAR

RAKESH KUMAR TYAGI vaci

Date: 2022.09.15 13:26:19 +05'30'



nature of hazardous chemicals being handled in the plant including waste water and air emissions
and solid hazardous waste generated within the factory premises. Necessary compliance should be
sent within fifteen days of receipt of thisletter.

15- It isthe mandatory duty of the authorised person to comply with the guideline for transportation
of hazardous waste in accordance with Rule 18 of The Hazardous and Other Wastes (M anagement
and Transboundary Movement) Rules, 2016. Guidelinesin this regard have been issued by Central
Pollution Control Board from time to time.

16- You are directed to provide the complete details regarding the quantity of hazardous waste
stored in the factory premises within a month.

17- You are directed to provide all hazardous waste generated in the factory to any TSDF operating
in the state for the treatment and disposal and send the compliance report to the U.P. Pollution
Control Board at the earliest.

18- Status report of hazardous waste stored in premises available storage capacity and future action
plan for permanent safe disposal of hazardous waste shall be submitted within one month.

19- Ground water monitoring report of premises shall be submitted within one month.

20- Industry will follow the various provisions of the Hazardous and Other Wastes (M anagement
and Transboundary Movement) Rules, 2016.

21- The authorised actual user of hazardous and other wastes shall maintain records of hazardous
and other wastes purchased in a passbook issued by the State Pollution Control Board along with
the authorisation.

(Authorized Signatory )

Digitally signed by RAKESH KUMAR TYAGI
RAKESH KUMAR TYAGI pze2025.09.15 132628 +05'30
UTTAR PRADESH POLLUTION CONTROL BOARD

Copy to: To the Regional Officer, U.P.Pollution Control Board, MuzaffarNagar to ensure the
compliance of the conditions imposed in the certificate. for information and necessary action .
Digitally signed by RAKESH KUMAR TYAGI
RAKESH KUMAR TYAGI 5520270015 132637 20530
CEOI/EE, I/C Circle
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DR A < copy 07553
- Form 10  ANNEXURE-4 [COLLY]
' (See rule 19 (1)] ! s.No.LbJJLM’
MANIFEST FOR HAZARDOUS AND OTHER WASTE :
1 Occupier's Name & Mailing Address TIREE SIDHRALI PAPER MILLS LIMITED
(including Phone No. and email) 9th K. Bhopa Rezd,
fuzaffarncagar-251001 0 2 S
2 Sender's Authorization No. —
3 Manifest Document No. NE& 7 oo - 0 5% fD’f"lea 22
4 Transporter’'s Name & Address _
(including Phone No. and email) oM = QA
5 Type of Vehicle (Fruck I Tanker 7 Special Vehicile) ~C/€3 ©.
6 Transporter's Registration ' yg" f . 2 f
7 Vehicle Registration No. Ol 2-AT -2£4%9 %ﬁ"’ P e
%" Receiver's Name & Mailing Address () BHARAT OIL COMPANY (/) REGL %: :

(including Phone No. and email)

E-18, Site-IV, Sahibabad Industrial Area,
Ghaziabad, UP-201010 Tel.. 0120-4167924,

e-mall:sales@bharatoll.com

() BHARAT OIL & WASTE MANAGEMENT LTD.
Mauza Mukimpur, Roorkee-Lakshar Road,
Roorkee - 247664 UK, Tel. :08874207664
e-mail:sales@bharatoil.com

yIIyBHARAT OIL & WASTE MANAGEMENT LTD.
L Plot # 672, Sikandra Road, NH-2, Kumbhi Village,
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This Co-Processing Agreement (hereinafter referred to as the “Agreement”), is made and entered in
May 2019,

By and Between:

SHREE SIDHBALI PAPER MILLS LTD., a Company incorporated under the provisions of the Companies
Act, 1956 having its Registered Office at 9TH KM STONE, BHOPA ROAD, MUZAFFAR NAGAR - 251001,
UTTAR PRADESH (hereinafter referred to as “SSPML”, which expression shall, unless repugnant to
the context, mean and include its successors and permitted assigns) through its Authorized Signatory
Mr., RAGHURAI GARG, of the One Part.

And
UltraTech Cement Limited, a Company incorporated under the provisions of the Companies Act,
1956, having its Registered Office at Ahura Centre, B Wing, lind Floor, Mahakali Caves Road, Andheri
East, Mumbai - 400093 (hereinafter referred to as the “UltraTech”, which expression shall, unless
repugnant to the context, mean and include its successors and permitted assigns) through its
Authorized Signatory Mr. Bimal Kumar Modi of the Other Part.

SSPML and UltraTech are collectively referred to as “Parties” and each individually as “Party”.

RECITALS

A. WHEREAS, SSPML, is engaged in the business of Manufacturing of Paper and has its
Manufacturing Plant located at 9TH KM STONE, BHOPA ROAD, MUZAFFAR NAGAR - 251001,
UTTAR PRADESH.

B. WHEREAS, during the course of its manufacturing process, SSPML generates some waste
materials like Plastic Waste and has to dispose of the said waste materials produced at SSPML’s
above said Manufacturing Plant and these Waste Materials do not amount to and/or are not
classified as hazardous waste by the state pollution control board/competent authority.

C. WHEREAS, SSPML is in the search of an economical and environment friendly method to dispose
of the waste materials;

D. AND WHEREAS, UltraTech is in the business of manufacture and sale of different types and
grades of Cement and building products solutions and has represented to SSPML that it has the
capability to co-process the waste materials in an environment friendly manner in cement kilns
of cement plants of UltraTech;

E. AND WHEREAS, the Parties have decided to enter into this Agreement which records the terms
on which SSPML shall deliver the waste materials to UltraTech and UltraTech shall Co-Process
the Waste Materials, at its Cement Plant as stated in this Agreement;

F. The Co-Processing of waste materials at UltraTech’s Cement Plant shall be subject to each Party
obtaining all statutory clearances, consents, no objection certificates, writings and confirmations

as may be applicable from various authorities for the said purpose under variﬁ\ s Geyifral and State
Legislatures including but not limited to Hazardous and Ogt&gma' L gement and
Transboundary Movement) Rules, 2016. gor Shree
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NOW, THEREFORE, for and in consideration of the forgoing premises and of the mutual covenant
herein after stipulated, the Parties hereto, do hereby agree as follows:

1. DEFINITIONS

1.1 In this Agreement, the following words and expressions shall have the meaning hereby
assigned to them, except where the context otherwise requires:

1.1.1 “Accumulated Quantity of Waste Materials” means the quantity of Waste Material already
accumulated and lying in the Manufacturing Plant of SSPML as on the Effective Date of this
Agreement as mentioned in Clause 3.1.1 to this Agreement.

1.1.2 “Co-Processing Agreement/Agreement” means this Co-Processing Agreement between
SSPML and UltraTech including all annexures attached hereto and any amendments as may
from time to time be made to this Agreement between the Parties in writing.

1.1.3  “Co-Process/Co-Processing” means the use of Waste Materials of SSPML in manufacturing
processes, (that is in the Cement kiln of UltraTech);

1.1.4 “Day” means a Calendar Day.

115 “Delivery” means the delivery of Waste Materials of SSPML at the cost and responsibility of
SSPML to UltraTech’s Cement Plant.

1,.1.6 “Effective Date” means the date this Agreement comes into effect in accordance with the
provisions of Clause 2 herein below.

1.1.7 “Laboratory Test” means the Test conducted at the Laboratory of UltraTech’s Cement Plant
in accordance with the provisions of Clause 8 here in below.

1.1.8 “Manufacturing Plant of SSPML” shall mean and refer to SSPML’s Manufacturing Plant
located at 9TH KM STONE, BHOPA ROAD, MUZAFFAR NAGAR - 251001, UTTAR PRADESH.
1.1.9 “Month” means the calendar month according to the Gregorian calendar.

1.1.10 “Monthly Generated Quantity” means the quantity of Waste Materials generated every
month by the Manufacturing Plant of SSPML as mentioned in Clause 3.1.1 to this Agreement.

1.1.11 “Rules” shall mean and refer to the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.

1.1.12 “Term” means the duration of this Agreement in accordance with the provisions of Clause 4
herein below.

1.1.13 “UltraTech’s Cement Plant” shall mean the following Cement Plants located at:

1.1.13.1 Aditya Cement Works, P.O.: Adityapuram, Shambhupura, Chittorgarh: 312 612, Rajasthan.

1.1.13.2 Vikram Cement Works, P.O. Khor, Dist. Neemuch, Pin: 458 470, Madhya Pradesh

1.1.13.3 MSW Processing Plant, Khasra No. 338, Langadiawas, Jamwa Ramgarh, Jaipur Rajasthan ~ 303109

1.1.13.4 Dhar Cement Works, Tonki Umarband road, Village~Tonki, Tehsil-Manawar, Dist-Dhar, Pin-

454446, Madhya Pradesh

1.1.14 “Waste Materials/Waste Materials of SSPML” shall mean the following waste materials
generated at the Manufacturing Plant of SSPML, that is: (1) Plastic Waste. ThegedWaste
Materials do not amount to and/or are not classified as hazardou_\s‘)a ésm\ﬂﬂ'}“%e
poliution control board/competent authority. It does n(‘):‘t)(j@gkudé‘\m?erials thatfor
the Banned items mentioned in Annexure A of this Agreement.

Agreement No: UTCL/SSPML/052015/025 Page 5
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1.2

121
12.2
1.2.3

1.2.4
1.25

In this Agreement;

The headings and the paragraph number are for convenience only;

The singular includes the plural and vice versa;

References to any enactment, ordinance or regulation shall include any amendment or any
replacement in whole or in part thereof;

References to any Agreements shall include any amendments or replacements thereof; and
References to clauses and annexures, unless the context otherwise requires, are references
to Clauses and Annexures to this Agreement;

2. EFFECTIVE DATE

2.1

This Agreement shall come into effect on the day when the last of the Parties to this
Agreement sign this Agreement. The date mentioned in the execution page of this Agreement
by the last of the Parties to this Agreement shall be the effective date of this Agreement.
(“Effective Date”) For the sake of clarity, if either of the Parties fail to mention the date in the
execution page of this Agreement, the date already mentioned by the other Party shail be
deemed to be the Effective Date of this Agreement.

3. SCOPE OF AGREEMENT

3.1

3.11

From the Effective Date and for the duration of the Term SSPML shall transfer and deliver to
UltraTech’s Cement Plant the following Waste Materials:

Accumulated Quantity and Monthly Generated Quantity of Waste Materials as shown herein
below:

Sr.

No. -

Accumulated Quantity as on Monthly Generated

te T
Waste Type date (tonnes) Quantity (tonnes)

Plastic Waste 10 7

3.2

33

3.4

3.5

3.6

After Delivery of the Waste Materials to UltraTech’s Cement Plant, if the Waste Materials
delivered by SSPML complies with other conditions as stated in this Agreement, UltraTech
shall Co-Process the Waste Materials in accordance with the terms of this Agreement.

The transfer and Delivery of Waste Materials to UltraTech’s Cement Plant shall be free of all
costs to UltraTech and with zero invoice value to UltraTech.

The responsibility of transferring and delivering the Waste Materials to UltraTech’s Cement
Plant by transporters shall be at the risk, cost and liability of SSPML.

Prior to SSPML sending the Waste Materials to any of the UltraTech’s Cement Plant, it shall
be the responsibility of SSPML to enquire whether the UltraTech’s Cement Plant is
operational or is under shut down for maintenance.

SSPML, prior to the Delivery to UltraTech’s Cement Plant shall ensure that the Waste
Materials confirms to the specifications as set out in Clause 8 to this Agreement. It shall be
the responsibility of SSPML to ensure that the Waste Materials do not contain any of the
items in the banned item list as set out in Annexure A to this Agreement.

%ﬂm
Agreement No: UTCL/SSPML/052019/025
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3.7 It shall be the responsibility of SSPML to obtain all necessary permits, licenses for
transportation of the Waste Materials under the applicable laws and the rules as well as the
provisions laid down by the State and Central Pollution Control Board and/or any Statutory
Authority or government authorities from time to time.

3.8  SSPML agrees and confirms that the details pertaining to SSPML as stated in Annexure B is
correct,

4. TERM

4.1  This Agreement shall be valid for a term of ten (10) years from the Effective Date. Upon expiry
of the term hereof, this Agreement may be renewed by the Parties hereto by way of a written
agreement on mutually agreed terms and conditions.

5. CO-PROCESSING CHARGES AND PAYMENT TERMS

5.1 In consideration of UltraTech Co-Processing the Waste Materials, SSPML shall pay to
UltraTech co-processing charges towards co-processing the Waste Materials at the base rate,
as mentioned in the following table.

Sr.No. | Waste Materials Base Rate (Rs./tonne) |
1 Plastic waste 0

5.2 SSPML shall maintain sufficient advance with ULTRATECH before sending the waste material.

5.3 UltraTech shali issue invoice to SSPML towards Co-processing charges, if any, for the Waste
Materials Co-processed.

5.4 SSPML shall make balance payment, if any, towards the invoice amounts within seven 7 days
of the date of receipt of the invoice.

55 The charges stated herein above in Clause 5.1 shall be excluding all applicable taxes.

5.6 The co-processing charges stated in Clause 5.1 shall be reviewed periodically.

6. TRANSPORTATION OF WASTE MATERIALS

6.1  The Transportation of Waste Materials shall be at the risk, cost and responsibility of SSPML.

6.2 It shall be the responsibility of SSPML to ensure that the Waste Materials transported by the
Transporters adhere to the following:

6.2.1 That the trucks carrying the Waste Materials have transport authorization from the RTOs.

6.2.2  SSPML shall provide with each truck driver a “Hazardous Waste Manifest”, if applicable.

6.2.2.1 The Hazardous Waste Manifest, if applicable shall be signed by SSPML as well as the
Transporter. '

6.2.2.2 The Hazardous Waste Manifest, if applicable shall indicate the quantity of Waste Material
being transported as well as the Hazardous Waste type.

6.2.2.3 That the driver transporting the Waste Materials has proper license.

6.3 The responsibility of ensuring that the Transporter who is transporting the Waste Materials
is in due compliance of labour laws, ESI, Provident Fund and other applicable laws and
regulations shall be that of SSPML.

6.4  SSPML shall ensure that the trucks carrying Waste Materials does not exceed the permissible
weight as provided under the applicable law.

Agreement No: UTCL/SSPML/052019/025 ) Page 7
For Shree Sidhbali Paper Mills Limited )
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Director
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7. OBLIGATIONS OF SSPML PRIOR TO TRANSPORTATION OF WASTE MATERIALS

7.1

7.2

7.3

7.4

SSPML shall, at its own cost, arrange to get each consignment of Waste Materials weighed at
the weigh-bridge at SSPML's Manufacturing Plant. =

After weighment at SSPML’s Manufacturing Plant, SSPML shall issue the weighbridge challan
to waste transporter while dispatching any consignment of Waste Materials from its
Manufacturing Plant to the UlitraTech’s Cement Plant.

Along with the Weighment challan, SSPML shall provide to the transporter/driver all the
required documents. It shall be the responsibility of SSPML to provide all documents required
under the applicable law and regulations.

SSPML shall take necessary safety precautions while packing and transporting each
consignment of Waste Materials.

8. UPON ARRIVAL OF THE WASTE MATERIALS AT ULTRATECH’S CEMENT PLANT

8.1 Upon arrival of SSPML’s truck at UltraTech’s Cement Plant, SSPML shall ensure that all
applicable documents are provided to UltraTech. )

8.2 The Quantity of consignment of Waste Materials delivered by SSPML to UltraTech’s Cement
Plant shall be determined by the electronic weighbridge installed at the UltraTech’s Cement
Plant.

8.3  The Parties agree that the quantity of consignment as recorded by the electronic weighbridge
installed at the UltraTech’s Cement Plant shall be conclusive, final and binding between the
Parties.

8.4  After the Weighment of the truck at UltraTech’s Cement Plant, a sample of Waste Material is
taken from the truck and is tested at the Laboratory of UltraTech in the UltraTech’s Cement
Plant.

8.5  The Laboratory Test is conducted to ascertain whether the Waste Materials taken from the
truck falls under any of the Banned items mentioned in Annexure A of this Agreement and to
ascertain the chemical analysis of the Waste Materials as mentioned in Clause 8 to this
Agreement

86  SSPML agrees and accepts that the test results of the Laboratory Test conducted in
UltraTech’s Cement Plant shall be conclusive, final and binding between the Parties.

8.7  The acceptable range of the composition of Waste Material shall be as follows:

[ Components Acceptable Range
% Moisture <= 20
| % Sulpher <=2.0
% Chloride <=15
% P20s <=1.0
% Na,0 <=1.0
% K20 <=3.0
| Calorific Value, kcal/kg >3,500
Ash Content, % <=15
! Heavy Metals (ppm)
Chromium VI <=100
Hg <10
| Cd+Hg +Tl <100
As+Co+Ni+Se+Te+Sb+Cr+Sn+Pb+V <2,500 |
mh:'—-'__’:r._ ———————— —

Agreemént No:
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Note: The plastic waste should not contain any metallic object/foreign materials/metallic wires etc.

8.8

8.8.1

8.8.2

In the event the Laboratory test shows variation in the chemical analysis in accordance with
the tabular column in clause 8.7 shown herein above, UltraTech at its sole discretion shall
decide whether:

To accept the consignment of Waste Material;
[Or]
To reject the consignment of Waste Material;

9. ACCEPTANCE OF WASTE MATERIALS

9.1

9.2

9.3

9.4

9.5

9.6

9.7

In the event UltraTech accepts the consignment of Waste Materials, then under such
circumstance Stores/Quality department of UltraTech’s Cement Plant shall acknowledge the
Hazardous Waste Manifest or challan copy, as the case may be, and provide one copy of the
duly acknowledged Hazardous Waste Manifest or challan copy, as the case may be, (“Said
Acceptance Receipt”) to SSPML within three (3) working days from the date of Delivery of
the Waste Materials consignments by SSPML at UltraTech’s Cement Plant.

If UltraTech delays issuance of Said Acceptance Receipt beyond three (3) days from the date
of delivery of any consignment of Waste Materials by SSPML, it shall be deemed that
UltraTech has accepted the consignment of Waste Materials after the end of the three (3)
days.

The Said Acceptance Receipt shall be conclusive, ‘evidencing the acceptance of the
consignment of Waste Materials by UltraTech.

UltraTech shall provide space for unloading, storage and handling of the Waste Materials
delivered by trucks from SSPML’s Manufacturing Plant.

The costs related to unloading, handling and storage of Waste Materials in UltraTech’s
Cement Plant shall be borne by UltraTech.

The risk and liability related to unloading, handling and storage of Waste Materials in
UltraTech’s Cement Plant during the acceptance process shall be with SSPML, unless caused
by gross negligence or material breach on the part of UltraTech, and SSPML shall indemnify
UltraTech in case of any loss, costs, expenses arising out of such liability and incurred by
UltraTech.

SSPML undertakes and confirms to keep a record of Waste Materials delivered to UltraTech.

10. LIQUIDATED DAMAGES

10.1

10.2

I S AL A KO T

Agreement No: UTCL/SSPML/052019/025 B Page 9

In the event, UltraTech is in receipt of any consignment of Waste Materials at the storage
area(s) of UltraTech’s Cement Plant that contains banned items and/or contains material
other than that of the Waste Materials as stated in this Agreement UltraTech shall be entitled
to refuse acceptance of such consignment of Waste Materials and inform in writing to SSPML
its refusal to accept such consignment of Waste Materials.

In such an event, SSPML shall arrange to collect the Waste Materials and transport back the
same at its cost and risk, within ten (10) days from the date of written intimation from
UltraTech. If SSPML fails to lift the Waste Materials within ten (10) days, SSPML shall be liable
to pay liquidated damages amounting to Rs. 10,000/- (Rupees Ten Thousand Only) per day or
part thereof, for every day’s delay from the date of written intimation in addition to the cost
of storage incurred by UltraTech in storing the Waste Material.
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11. WASTE CHARACTERIZATION CERTIFICATE

111

11.2

113

114

115

11.6

On or after Effective Date and prior to the dispatch of each and every consignment from the
Manufacturing Plant of SSPML, SSPML shall submit Waste characterization certificate to
UltraTech’s Cement Plant as and when required.

SSPML shall provide the Waste characterization certificate for the purposes of ascertaining
the chemical composition of the Waste Materials. However SSPML acknowledges and
confirms that the results of the Laboratory Test stated herein above shall prevail over the
Waste characterization certificate and shall always be final and binding between the Parties
to this Agreement.

After the Acceptance Receipt is issued by UltraTech, UltraTech shall be responsible for Co-
Process of Waste Materials. UltraTech shall be responsible for maintaining a record of Co-
processing of Waste Materials.

SSPML shall at all times and as and when required by UltraTech depute its representatives to
attend the meetings relating to Waste Materials and answer any queries raised by UltraTech
relating to the safe handling and storage of Waste Materials.

Subject to the provisions of this Agreement, and any required limitations contained in
applicable laws and regulations, on acceptance of Waste Materials at the UltraTech’s Cement
Plant, the risk associated with the Waste Materials shall pass from SSPML and vest in
UitraTech.

In the event UltraTech is required to comply with any additional statutory regulations and
guidelines framed by the concerned authorities or Government Agency relating to emission
monitoring for demonstrating the performance of Co-processing of the Waste Materials at
UltraTech’s Cement Plant pursuant to this Agreement, the same shall be complied with by
UltraTech in consultation with SSPML, provided, the reasonable costs for the same shall be
mutually agreed in advance and shall be borne by SSPML.

12. TAXES AND DUTIES

12.1

12.2

The Parties agree that all taxes, levies, imposts, deductions, charges, duties or withholdings
which are assessed, levied, imposed or collected by any Government Central or State, and
any taxes or levies arising in connection with the Agreement (other than income tax payable
by UltraTech) shall be included in the invoice raised by UltraTech for Co-processing charges
and other charges, if any, and shall be payable by SSPML in addition to the Co-processing
charges and other charges, if any. SSPML agrees to provide the relevant certificate in respect
of the income tax deduction at source on the amounts to be paid towards Co-processing
charges to UltraTech.

Without prejudice to the generality of the foregoing SSPML shall be responsible for the
payment of the stamp duty applicable to this Agreement.

13. STATUTORY COMPLIANCE

13.1

SSPML shall be responsible for the following under applicable laws:

13.1.1 Obtain statutory registrations, clearances, licenses, no objection certificates, writings and

confirmations from the concerned authorities and Government agencies, file returns, if
required, relating to the loading, transportation and Delivery of the Waste Materials to the
storage area(s) of UltraTech’s Cement Plant.

Agreement No: UTCL/SSPML/052019/025 Page 10
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13.1.2 Pay all applicable taxes, cesses, duties or other levies on (i) the supply of Waste Materials to
UltraTech and (i) transportation of Waste Materials from SSPML’s Manufacturing Plant to
UltraTech’s Cement Plant.

13.2  UltraTech shall be responsible for the following under applicable laws:

13.2.1 Obtain statutory registrations, clearances, licenses, no objection certificates, writings and
confirmations, if required, from concerned authorities and government agencies for the
purpose of Co-processing of Waste Materials of SSPML.

13.2.2 File returns with the concerned authorities or Government agencies, if required, relating to
Co-processing of Waste Materials.

13.2.3 Pay all applicable taxes, cesses, duties or other levies on Co-processing.

13.3  Both Parties shall comply with their own respective applicable code of ethics and their own
respective policy on anti-bribery, if any.

14. CONFIDENTIAL INFORMATION

14.1  Both Parties shall hold in strict confidence all confidential information in whatever form
acquired, directly or indirectly, relating to the other Party and/or performance of the other
Party to this Agreement. Confidential information shall include this Agreement, negotiations
for formalization of this Agreement, facts, trade-secrets, know-how, documents, data,
whether technical or not, whether written, graphic, oral or recorded on any media and/or
activities of the other Party and which relates to the business, technology, products,
marketing and/or activities of the other Party and in particular, knowledge of formulae and
know-how, including in their research, development, manufacture, testing, analysis and
marketing. Both Parties shall not publish or otherwise disclose otherwise than as may be
required to perform its obligations under this Agreement.

14.2  The above said provision shall not apply to:

14.2.1 any information in the public domain otherwise than by breach of this Agreement;

14.2.2 information in the possession of the either Party thereof before disclosure by the other Party,
and which was not obtained under any obligation of confidentiality; and

14.2.3 information obtained from a third party who is free to disclose the same, and which is not
obtained under any obligation of confidentiality.

14.3  The Parties shall minimize the risks of disclosure of information of a confidential nature
disclosed to it by any other Party by ensuring that only such of its officers and employees
whose duties will require them to possess any of such information shall have access thereto,
and that they will be instructed to treat the same as confidential.

14.4 The obligations of confidentiality shall survive termination or expiry of this Agreement and
shall continue in full force and effect for a period of Three (3) years thereafter.

14.5  Upon termination of this Agreement, each Party shall return to the other Party all confidential
information (without retaining copies thereof) provided for the purposes of this Agreement
except where the applicable law, regulation requires either of the Party to retain copy of such
confidential information. In such an event, either Parties shall inform the other Party and
provide details of retention of confidential information. The obligations of confidentiality
shall extend to such documents retained.

15, FORCE MAJEURE

15.1 Parties shall not be in breach of any of its obligations under this Agreement to the extent that
its performance is prevented, hindered or delayed by an act, event or circumstance whether

of the kind described herein or otherwise, which is not reasonably within the control of the
e — e AN T
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Parties as the case may be, acting in accordance with prudent practices ("Force Majeure").
Acts, events or circumstances constituting Force Majeure shall include but not be limited to
the following:

15.1.1 fire, flood, atmospheric disturbance, lightning, storm, typhoon, tornado, earthquake,
landslide, perils of the sea, soil erosion, subsidence, washout, epidemic or other acts of God;

15.1.2 war, riot, civil war, blockade, insurrection, acts of public enemies, civil disturbance, terrorism
and sabotage and threats of such action;

15.1.3 strikes, lock-out or other industrial disturbances or labour disputes in relation to any of the
UltraTech’s Cement Plant legally and validly declared and conducted in accordance with law;

15.1.4 loss of, serious accidental damage to, or inoperability of the UltraTech’s Cement Plant;

15.1.5 legal or administrative action taken by a Competent Authority or any order, decision or
direction of a court, tribunal, judicial or quasi-judicial authority resulting in the omission to
perform any of the UltraTech’s obligations under this Agreement;

15.2  Procedures

15.2.1 The Parties claiming Force Majeure relief shall;

15.21.1 Give immediate notice to the other Party of the event said to constitute Force Majeure,
and the obligations whose performance could be delayed, reduced, hindered or prevented
thereby, and as soon as practicable provide information about the circumstances of such
event, in as much detail as is then reasonably available, and the steps and time believed
necessary to mitigate and remedy the Force Majeure situation;

15.2.1.2  supplement and update the above notice on a weekly basis during such claimed Force
Majeure period:

15213 give or procure access, at the request, expense and risk of the other Party and at
reasonable times for a reasonable number of the other Party’s representatives, to examine
the scene of the event which gave rise to the Force Majeure claim; and

15.2.1.4  proceed with diligence and at its own expense to take such steps as would be taken in
accordance with prudent practices to mitigate and remedy the failure as soon as possible.

16. TERMINATION OF AGREEMENT

16.1 This Agreement shall come to an end under the following circumstances:

16.1.1 On the expiry of the Term of the Agreement, that is, ten (10) years from the Effective Date.
16.1.2 By mutual agreement in writing of both Parties to this Agreement

16.1.3 At the instance of UltraTech by a notice of thirty (30) days:

16.1.3.1 If SSPML has failed to remedy a breach of this Agreement within thirty (30) days of
UltraTech’s written notification to SSPML of such a breach, UltraTech shall be entitled to
terminate this Agreement by a further immediate notice to SSPMIL.

16.1.4 Atthe instance of UltraTech by an immediate notice of Termination:

16.1.4.1  In the event the Pollution Control Board or other statutory authorities require additional
emission monitoring measures to be completed by UltraTech and this additional emission
monitoring measures involves additional cost to UltraTech then Parties shall mutually
decide the sharing of additional costs. In the event the Parties are unable to agree upon
sharing of additional costs, the Parties agree that UltraTech shall have the option to
discontinue co-processing of Waste Materials from SSPML by issuing a notice of
termination with immediate effect and upon such issuance of notice this Agreement shall

Agreement No: UTCL/SSPML/052019/025 Page 12
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stand terminated with immediate effect,

16.1.5 At the instance of SSPML by a notice of thirty (30) days:
16.1.5.1 If UltraTech has failed to remedy a breach of this Agreement within thirty (30) days of
SSPML’s written notification to UltraTech of such a breach, SSPML shall be entitled to
~ terminate this Agreement by a further immediate notice to UltraTech.

16.1.6 At the instance of both Parties to this Agreement:

16.1.6.1 If the Force Majeure Event continues for a period of Ninety days (90) then both the Parties
shall be entitled to terminate this Agreement by a notice of termination.

16.1.6.2 If either Party files an application or petition seeking protection under any applicable
bankruptcy laws or an action by a third party seeking such protection is filed against either
Party and the concerned Party is not discharged within Ninety (90) days of the other
Party’s written notification, the Party not in default shall be entitled to terminate this
Agreement by a further notice to the other Party.

16.1.7 By Both Parties without assigning any reason:

16.1.7.1  Both the Parties to this Agreement shall be entitled to terminate this Agreement by giving
‘to the other Party a notice in advance of One hundred and eighty (180) days without
assigning any reason. This Agreement shall stand automatically terminated on the expiry
of One hundred and eighty (180) days.

17. EFFECT OF TERMINATION

17.1 Therights, duties and responsibilities of each Party shall continue to be in full force and effect
during the notice period of termination till the date the termination of the Agreement comes
into effect including the obligation of UltraTech to complete the Co-Processing of unfinished
portion of the Waste Materials and the obligation of SSPML to settle all dues and/or invoices
for the Co-Processing completed by UltraTech till the date the termination of the Agreement
comes into effect and/or expenses incurred till the date the termination of the Agreement
comes into effect.

17.2  Both the Parties under this Agreement shall not be liable or responsible to the other Party for
any indirect and/or consequential, speculative damages.

18. GOVERNING LAW AND SETTLEMENT OF DISPUTES

18.1  This Agreement shall be exclusively governed by the laws of India.

18.2  In the event any dispute arises between the Parties in connection with this Agreement, the
construction of any provision of this Agreement or the rights, duties or liabilities of the Parties
hereto under this Agreement the dispute shall be resolved by reference to a Sole arbitrator
to be nominated by both Parties under the Arbitration and- Conciliation Act, 1996. The seat
of arbitration shall be Mumbai. The arbitration proceedings shall be conducted in English.

18.2.1 The Sole arbitrator shall pass an award within six months of entering upon reference. Any
award made in such arbitration shall be final and binding on the Parties.

18.2.2 The courts in Mumbai, India shall have exclusive jurisdiction to decide interim measures
under the Arbitration and Conciliation Act, 1996.

18.2.3 The performance under this Agreement shall be continued during the Arbitration proceeding
unless the continuation of performance itself is in dispute before the Arbitral proceeding.
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19. COMMUNICATION/NOTICES

19.1  All daily communications to be sent to either Party shall either be sent in the English language
by E-mail. Important notices in which rights and/or obligations are involved shall be sent in
the English language by E-mail followed by courier service. The addresses and the E-mail
address of the Parties to whom all communications and notices shall be addressed is:

19.1.1 For SHREE SIDHBALI PAPER MILLS LTD. :
Mr. RAGHURAIJ GARG
(Authorized Signatory)
9TH KM STONE, BHOPA ROAD, MUZAFFAR NAGAR - 251001, UTTAR PRADESH
Email address of Mr. RAGHURAJ GARG: shreesdihbalipapermillsltd@gmail.com

19.1.2 For UltraTech:
Mr. Bimal Kumar Modi
"Head — AFR
UltraTech Cement Limited
Ahura Centre, B Wing, lInd Floor,
Andheri (East), Mumbai 400093
Email address of Mr. Bimal Kumar Modi: trc@adityabirla.com

20. INDEMNITY

20.1  Each Party hereby indemnifies, defends and hold harmless the other Party, its directors,
employees and agents from and against any and all claims, demands, fines, losses, damages,
costs, penalties, expenses, actions, suits or proceedings, injuries, monetary liability on
account of death of any person, costs of response to any governmental inquiry, liability for
loss of or damage to property or for loss or damage arising from attachments, liens or claims
of materials, men or laborers, and reasonable attorney and consulting fees and costs relating
to any of the foregoing ({"Claims"), arising from either Party’s performance of the Agreement
or resulting from either Party's acts or omissions or material breach of the Agreement. The
foregoing indemnification shall not apply to the extent such Claims are the result of a Party’s
gross negligence or willful default.

21. RELATIONSHIP

21.1  The relationship between UltraTech and SSPML is that of principal and principal. Nothing in
this Agreement shall be taken as constituting SSPML as an employee or agent of UltraTech.

21.2  The Parties undertake that none of their respective employees and staff shall be construed
in any manner, either expressly or by implication, as the employees of the other Party and
the other Party shall not in any manner be liable for any claims, demands and the like made
by them. Further, UltraTech and SSPML acknowledge that:

21.2.1 Neither is the legal representative, agent, joint venturer or partner of the other Party for any
purposes; and

21.2.2 Neither of them has any right or authority to assume or create any obligations of any kind, or
to make any representations or warranties, whether expressed or implied, on behalf of the
other, or to bind the other in any respect.

T—E"EE;E_—%—E__‘—___-

greement No: UTCL/SSPML/052019/025 Page 14
For ULTRATECH CEMENT (7D, For Shree Sidhball Paper s i .
e ) Imite 1
© s
BIMAL KUMAR MODI

HEAD -AFR Director



22. SOLE AND ENTIRE AGREEMENT

22.1 This Agreement including all Annexures attached hereto embodies the full understanding
between the Parties and is the sole and entire Agreement between the Parties hereto, with
respect to the subject matter hereof, and the transactions contemplated hereby, and
supersede all former understandings, proposals, writings, representations, authorizations,
contract written or oral relating to the subject matter hereof.

23. WAIVER

23.1  Unless a Party expressly waives its rights in writing, no delay, neglect or forbearance by either
Party in enforcing against the other Party any term or condition of this Agreement shall either
be or be deemed to be a waiver or in any way prejudice any right of that Party under this
Agreement. No right, power or remedy in this Agreement conferred upon or reserved for
either Party is exclusive of any other right, power or remedy available to that Party.

23.2  The failure at any time of either Party to demand strict performance by the other of any of
the terms, covenants or conditions set forth herein shall not be construed as a continuing
waiver or relinquishment thereof, and either Party may, at any time, demand strict and
complete performance by the other of such terms, covenants and conditions.

24. ASSIGNMENT

24.1 Neither Party shall have the right to assign or transfer its rights and obligations under the
Agreement to any third party or person without the prior written consent of the other Party.

25. AMENDMENT AND SEVERABILITY

25.1 This Agreement shall not be changed, modified or amended except by written amendment
signed by both the Parties hereto.

25.2  If any provision of this Agreement is held invalid or unenforceable, the other provisions of
this Agreement will remain in full force and effect. Any provision of this Agreement held
invalid or unenforceable only in part or degree will remain in full force and effect to the extent
not held invalid or unenforceable.

26. SURVIVAL

26.1  Any provisions of the Agreement which either expressly or by their nature extend beyond the
expiration or termination of this Agreement shall survive such expiration or termination,
including, without limitation, Clause 5, (Co-Processing charges and payment terms), Clause
10, (Liguidated damages), Clause 12 (Taxes and duties), Clause 13 (Statutory compliance),
Clause 14{Confidential Information), Clause 17 (Effect of Termination), Clause 18 (Governing
Law and Settlement of Disputes), Clause 20 (Indemnity).

27. REPRESENTATION AND WARRANTIES

27.1  Each Party represents and warrants to the other Party that:
27.1.1 This Agreement has been duly and validly signed by an authorized representative of either

Party.
AT fﬂ%
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27.1.2 It has taken all necessary action to authorize the execution, delivery and performance of this

Agreement.

27.1.3 This Agreement constitutes a legal, valid and binding obligation enforceable against the

Parties in accordance with the terms hereof.

28. COUNTERPARTS

28.1 This Agreement shall be executed in two (2) counterparts each of which will be deemed an

original for all purposes.

Akalee

BIMAL KUMAR MODI
HEAD ’.AF R
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Annexure A

List of Banned Items

The Waste Materials dispatched by SSPML’s manufacturing plant to ULTRATECH's cement plant shall
not contain following items that are in the banned item list of ULTRATECH for co-processing.

* Anatomical Hospital Wastes

¢ Asbestos-containing Wastes

* Bio-medical Wastes

* e-Waste

e Entire Batteries

e Explosives

® High-concentration Cyanide Wastes
e Mineral Acids

e Radioactive Wastes

® Unsorted Municipal Garbage

For ULTRATECH CEMENT LTD.
Vv~

BIMAL KUMAR MODI
HEAD - AFR i
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Annexure B

1)

2)
3)
4)
5)

6)

7)
8)

(Please provide applicable details as under)

1)
2)

Co processing Customer Registration Form

Name and Address of the
Organization

Telephone No.
Fax No.

Name, Phone No. & Email of Key

Person for Contact

Registered Office Address
Address for Raising Invoice

Nature of Business
Scale of Industry

PAN No.(*)
GST No(*)

SHREE SIDHBALI PAPER MILLS LTD.

9TH KM STONE, BHOPA ROAD, MUZAFFAR NAGAR -
251001, UTTAR PRADESH

0131-468375

Pradeep Sharma

9557791211, 7351006211
ppradeepsharma5l@gmail.com

9TH KM STONE, BHOPA ROAD, MUZAFFAR NAGAR -
251001, UTTAR PRADESH

9TH KM STONE, BHOPA ROAD, MUZAFFAR NAGAR -
251001, UTTAR PRADESH

Manufacturing of Paper

Large

AACCAS8748B
0SAACCAS874B1ZK

(Authorized Signatory)

For Shree Sidhbal; Paper Mijj

(*) Mandatory

Director

Agreement No: UTCL/SSPML/052019/025
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EXECUTION PAGE

INWITNESS WHEREOF this Agreementis executed in two counterparts on the day, month and year
first above written. Each Party hereto shall preserve one counterpart of the Agreement.

SIGNED AND DELIVERED for and on behalf of

SHREE SIDHBALI PAPER MILLS LTD., by the hand of its authorized signatory,

For Shree Sidhbali Paper Mills Limited

. . /
Mr. RAGHURAJ GARG Director M’é/ 29|0 411

Signature Date ofExecution

In the presence of:

1«4%?7\91 M@AW

Siqnatdré_oJf Witne'ss 1, (Name of Witness 1)
, e INTELS e
Signature of Withess 2, (Name of Witness 2)

SIGNED AND DELIVERED for and on behalf of

UltraTech Cement Limited by the hand of its authorized signatory,

For ULTRATECH CEMENT LTD.
el v
Th
Mr. Bimal K Modi BIMAL KUMAR MoD! 27" Jure 19
' Signature Date of Execu
In the presence of:
Mo
1 ﬁn/‘ jakle_ﬂplb( &5—«4
Signature of Witness 1, (Name of Witness 1)
PR
2. ARHTAHIEL PAC
Signature of Witness 2, (Name of Witness 2)




ANTTYA 1Y)
-

Ultratech

UTCL/AC/AFR/DC/SSPML/AUG-22/01

Certificate of Material received for Co-processing

Ihis is to certify that we have received
from "SHREE SIDHBALI PAPER MILLS LTD

the month AUG-22

~ Month
i’\UG:22

Type

oleaste Ma_tgerial
Plastic Waste

The vehicles wise receipt details are as below:

?r. Ne | Received Date li

~ Challan No [

1 | 20082022 34

e N ——
f 2 | 27-082022 ] 39

‘ - H

,—‘;___‘, —_—— ———————
! Total

o

q:.

NS

A Aq'fhprfiéd Signatory

B

Net Qty. (MT)

16 390

17.860

34.050

77_Qty. Receuvedr(ML)__g

the Plastic waste materials set out pelow, collected
“at our Aditya Cement Works, Chittaurgarh during

34.050

) Vehicle No.

RJ27GD2270

N RJ0O1GC1257
-_— 0000 ]
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'DELIVERY CHALLAN

Sth KM BHOPA ROAD, MUZAFFARNAGAR (U.P)
Phone (0131)2468375 2468376

Orlginal For analgnee
Duplicate For Transporter

Shree Sldhbah Paper MlllS L t d Trlcate forConsIgngr

CEVASHE tegs) o
il ity
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i Total Taxable Value
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. Others
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; ,Grand Total

S ganb will buetumed back after completion of Job Work

pmﬁ'...« o QW'#’{ ..................... SRy ’ﬁm.....n{.,..

l:

TRUE'COPY

- ',;_ JM



wod Alo1oepd MMM UOISIBA [eLl) _mdjmaﬁ:;pdmmpamam_im@

PSaStump-2022 (73)

S

mwwmmﬁwwﬁﬁaﬁﬁwﬁﬁﬁ%ﬁﬁ

WYY G S BT G| AR AR T/ 405680214463 B
T 1 v va At Riged ¥ox firew foro, 9 oo, shr Wre oo &

fadr e el werm | it

MUZaBFARMAGAR

g %}3 -2

TRUE COPY

i

4



http://www.pdffactory.com
http://www.pdffactory.com

w09 AI010eJpd MWW UOISIBA el 01d MoloEjJW@

PSCISinmp-2022 (74}

= 5 vem vE S Ge
SRl ¥ Rl
MH10-7775 &I
75 3 qerTor g -
% | E
e f 3197 o Put 6 ¢
3 fore far T o Wik
7% 5 3™ W‘rﬂﬁ%ﬂ#a\ﬁ#wﬁwm?ﬁ aﬂ?ﬂﬁi@ﬁﬂﬁﬂ?f
safe & B T Bfwer s e ¥ a7 forka 3 g P,

oT: & g I el fore <1 7 &, A1 g V2 SiN g weva W Em

T 3/ e e SR P & o
R R STeR-gE B TR HR 1%

& | g |

B0 A 98

£ qu:l iz

naj walmd:n-{'z S A AN .:uau )
i e B LT, r..pﬂ hw?[.l:_l;ﬂ
0 ) B ] (RS T T :
aq] I!ulmuuﬂxﬂ .Equ_ [““a'l'v! ”wq



http://www.pdffactory.com
http://www.pdffactory.com

w0 A1o10epd MMM UO!SJBA_IB!Jl_QJd_ALQ]QB:J.p_dJJlLM_meaJ.Q_iad_@

A

M/S SHREE SIDHBALI PAPER MILLS PRIVATE LIMITED., MZN

5.N. MIONTH ASH GEN. (QTY) DISPOSSED QTY
1|FEBRUARY 2022 288.060 288.060
2|MARCH,2022 2/70.000 270.000
3IAPRIL, 2022 246.720 246.720
41MAY,2022 233.760 233.760
SUUNE 2022 176.700 176.700
6JULY, 2022 225.600 225.600

TOTAL 1440.8410) 1440.840
ST

/

TRUE COPY
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NOC Application Form

GROUND WATER DEPARTMENT

-;:.:."- A
| 5|
“Qé; Ministry of Jal Shakti '

b Government of Litar Pradech

11:28 AM

ANNEXURE-7 [COLLY]

Form 8 (C)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW WELL

FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF
GROUND WATER
[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]
AUTHORIZATION/ NO-OBJECTION CERTIFICAT NO:
VALID UP TO : 06/10/2026

Mame of the Applicant RAGHURA) GARG

Address of the Applicant: 9tk Km Stone , Bhopa Road |

Muzaffamagar
Company Mame: Mis SHREE SIDHEALI PAFER  Gompany Address STH KM, BHOPA ROAD,
MILLS LIMITED MUZAFFARMAGAR
Serial No. of Application Form MZFNOBZ TNIN0DSZ Date of Submission Finaren
Specimen Skgnaturs of the User;
Location particulars:
District Muzaffar Nagar Block MLUZAFFARMAGAR
Plot No. 9TH KM, BHOPA ROAD,
MUZAFFARMAGAR
Municipality/Corporition Yes Ward No. 25700
Holding Mo. 251001
Rate of Withdrawal (m3/hr.) 40.00 Date of Energization {In Case of  1202/1590
Electric Pump)
Particular of the Existing Well and Pumping Device
Type of the Well Tuhe WallBaring Purpose of the Well industrial
Assembly Size (For Tube Weall) 0.00 Approx. Strainer Length (For 0.00
Tube Well}
' Diameter (For Dug Wedl) 0.00 Type of Pump to be Used: Submersible
H.P. of the Pump: 750 Operational Device Electric Motor
Maximum Allowable Rate of 40.00 Maximum Allowable Running 12.00
Withdrawal (m3/hr.}: Hours Per Day:
Maximum Allowable Annual Extraction of Ground Water: 144000

This Ma-Objaction corificate authorizes the owner applicant (user) fo sink a well in the location specified at S1. {2) for extraction of ground
water at a rale nof excesding that as shown at S1 (3), for Running Howrs | day a5 shown al 51, (3}, and for maximum allowable annual
exiraction of ground water as shown at S| {3k} and is valid subject 1o the observance of the conditions staled overleal,

Place:

TRUE COPY

Yours Faithtully,

Signature of the lssuing Autharity

and Designafion
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21,1128 AM NOC Apgiication Form
GENERAL CONDITIONS:

in case of any change of ownership of the propoaed well, frash autharzation has to be obtained. &
Mo change of losation, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and {3) of this
certificata shal be made withoul prioe permission of the Competent Autharity, Any devistion In this regard shall lead to canceliation of this
authorization

For the purpase of measuring and recording the quantity of ground water extracted, every said user shall affis digital water furw meters
{comforming 1o BIS/ 15 standards) having telemetry system In the absiraction structure, which record rate and quantum of extraction, &l outlet
of pumping devices and it shall be presumed that fne quantity recorded by the meter has been extracled by the said user, until the cantrary is
proved. The rate of extraction of ground waler from the weil as shown in fiem 3k} shall not excesd to the recorded rate from waler melers
The concerned Autharlly reserves the right to stop exiraction of ground water from thes well due to quality hazards or any other reasons, f the
siteation so demeands

In case of any change of cwnership of the sxdisting well, frash registration has Lo be obtained.

ko change of location, design, rate of withdrawal and pumping device In respect of the exising well as indicated at Sl (2) and {3) of this
cartificate shat be made without prior permission af 1he Competent Authority. Any deviation in this regard shall lead to cancellation of this
rggistration

in cass, any of the particulars | information furnished by the apolicant in His applicatian for Issuance of this registration & found fo be incormact
during verification at any subsequent stage , this registralion ks sanle for canceliation

The Certificate of Authorization! NOG shall be valid for 8 period of five yesrs from the date of issue. The applicant shall have to apply for
renews| through a frash application, at least ninaty days prior to expiry of its validity.

Construction of piezometers and Instalation of digital wates level recorders with telemalry shall be mandatory for uses. Deplh end zone tapped
af piszometer should be commensurate with that of the pumping wedl, The data, oblained fram digital watar lewe! recarders shall be made
availatie to this office an morthly basis

Piezomeler | a borewell Aubewsll used only for measuring the water kavel by lowering the tapel sounder of automatic water level measuring
aquipmant. it is also used 1o take water sampla for water quality testing when aver neadaed. General guidelines far installaton of piscomeers

are as foflows:

& Tha pizzomater iz by be instaflediconstructed at the minimum of 50 m distance from the pumiplng wedl thraugh which ground water is
being withdrawn, The dlamater of the piezometer should be about 47 ba &

o The depth of the piezometer should be same as is case of e pumping well from which ground water is being abstracted, If. more
than ore plezometers are installed the second plezomater should meniter the shallow ground water regime. 1t will fadilitate shalliow as
well as desper ground water aquifer manforing.

¢ Mo, of piazometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitifing Mechanism

2.Ma Cuantum of Ground waler withdrawa! (cumiday) Mo.of plezometers required
Manual  DWLR with Tebernetry
1 <10 a o 0
z 11 -50 1 1 o
3 50- 500 1 ] 1
4 =500 2 4] 2

s The measuring frequency should be monthly and accuracy of meassemant should be up to cm, the repored measuremant shalild
be glvesn |n mater upto bwo dacimal.

o Far measurerment of water level soundes or automalic wates level recorder {AWLR)? Digltal Automatic water level recorder (DWLR)
with telemetry system should be used for accuracy.

s The maasurament of water lavel in piezometer should be taken, only after the pumping from the surraunding tube walls has been
stopped for abowt four Lo six hours. ®

e All the dutalis regarding coondinates, raduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the plezometer into the Hydrograph Menileeing Systam for Ground Water Depariment, Uttar Pradesh, and far lis
validation.

o The ground water quality has 1o be monitored twics in & year durirg pre-manscon {May!June) and post-mansonn
(D¢loberMovember) periods. Quality may be got analyzad from MABL approved lab. Besides, one sample (1 itcapaciy bottle} to the
concermed Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

a A Permanent display board should be installed at plezometenTube wells site for providing the location, piszometen tube well number,
depth and zona tapped of piezometsnilube well for standard referencing and Identification.

o Any other site snectlic requirement regarding salely and access for measurement may be taken care aff

A nther condfinnial thal may b imnased b the conesmed Githoil
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iy Na Objection Cesificate shall be granted only in such casas where local govemnment water supply agancies are not able o supply the
desired quantity of waler.

i) Al industries shall be requirad o adopt lales! waler efficient technologies so as 1o reduce depandance on ground water EEOWTEE.

) All industries whetracting ground water in excess of 100 m3/d shall be required to undertake annual water audit througn Confederation of
indian industries (CIl) Federation Indian Chamber of Commerce and Industry (FICCH)! Mational Productivity Council (NP&) canifled auditors
and submil audil reports within three months of campletion of the aame fo CGWA. All such industries shall ba requlned to reduce their grodnd

* water use by at beast 20% over the next Inree years through appropriate maans

v} Gonstruction of cbservation weli(s) (piezomelerlis) wilhin the premises and installation of appropriste waler jevel monitoring machanism as
mantisned in General Condition no. 10 shall be mandatery for industries drawing! proposing to draw more than 10 m3

Jday of ground water and, Maniioring of waler kval shall be done by the project proponent. The plezometer (obeervation well) shatl be
constructed at a minimum distance of 15 m from the bore wallipreduction wedl, Depth and aquiter zong tapped in the piezomeler snall be tha
same as that of the pumping well/ walls. Monthly water level data shall be submitied onling to the Ground Waler Department, LR,

v} Tha proponsnt shall be required to sdapt roel top rain water harvesting/ recharge in he preject premises. Indusines which are likely o
goliute ground water {chemical, pharmaceulical, dyes, pigments, pants, textiles, lannery, pesticides! insecticides, fertilizers, slaughier nouss,
explosives #lc.) shall store the harvested min wale! n surface starage tanks for use in the industry.

wil Injection of Irgated! unireated wasls water Inio aquifer system i= strictly probibited. '

vil} Indusirias which are likely 1o cause ground water pollulion &g Tanning, Slaughter Houses, Dye, Chemicall Petrochemical, Coal
washesies, gther hazardous unils elc. (as per CPOE kst) need to undertake necessary well head protection measures to ensure prevention of
ground water pollution,

(B] Infrastructural User: The No Objection Certificate for ground water absiraction will be granted subject to the fallowing specific conditions:
i} In case of infrastructure projects that requine dawatanng, proponent shall be required to carry out regular menitoring of dewatering
discharge rate (using a digital water flow meterj and submit the data anline to Ground Water Department, UP as applicable, Manitaring
records and resulls should be refalined by the proponent far bwo years, for inspection or reporting a8 required by District Ground Water

Maragemant Council, :
iif Instaliation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement Is mere than 20 m3

dday. The waler from STP shall be utllized for tollet flushing, car washing, gardening etc

This NOC |5 not autnorized by any Official. This should only be used for Preview purpose,
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mMimstry of Jal Shakt
Governiment of Uttar Pragdesh

Form 8 (C)

GROUND WATER DEPARTMENT

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW WELL
FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF

GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICAT NO:

VALID UP TO : D6/10/2026
Name of the Applicant RAGHURAL GARG
Address of the Applicant: gth Km Stone , Bhopa Reoad ,
Muzafamagar
Company Mame: Mis SHREE SIDHBALI PAPER Company Address
MILLS LIMITED
Sarlal Mo. of Application Form MZFNORZ 1RIMODS3 Date of Submission

Specimen Signature of the User:

Location particulars:

District Muzaffar Magar Block
Plot MNo. OTH KM, BHOPA ROAD,
MLZAFFARNAGAR

Municipality/Corporation Yo Ward No.

Holding Mo.

Rate of Withdrawal (rm3/hr.) ARLOD Diate of Energization {In Case of
Electric Pump)

Particular of the Existing Well and Pumping Device

Type of the Well Tube Wel/Boring Purpose of the Well

Assembly Size (For Tube 'ﬁ.‘al] 0,00 Approx. Strainer Length (For
Tube Well)

Diameter (For Dug Well) .00 Type of Pump to be Usad:

H.P. of the Pump: T.50 Operational Davice

Maximum Aliowable Rate of 40.00 Maximum Allowable Running

Withdrawal (m3/hr.): Hours Per Day:

Maximum Allowable Annual Extraction of Ground flﬂ'lhl'.

8TH KM, BHOFA ROAD,
MUZAFFARMAGAR

D&

MLUZAFFARNAGAR

25100
251001

14/02712590

Inctustrial

0.00

Submersible
Electric Mobor

12.00

144000

This No-Dbiectien cerificate suthorizes the owner applinant (user) to sink @ wall in e location specified at S1. (2] for extraction of graund
waler at a rals nol excieding that as shown &t SI. (3j), for Running Hours | day as shown at S1. (3k), and for maximum allowable annual
extraciion of ground water as shown at S1. {3k) and is valid subject to the cbservance of the conditions stated overleal

Place:

Dale.

Yours Faithhully,

Signature of the Issuing Aulhority

and Designaticn

113
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GEMERAL CONDITIONS:

In case of any change of ownarship of the propased wedl, frash aulhorization Ras to be obtained. .

Mo change of locatien, design, rate of withdrawal and pumping devica in respect of the propesed well as indicated ot SL (2} and {3) ol his
cerlificate shall be made without prior permission of the Competent Autharity. Any deviation in this regard shall lead to canceliation of this
authorization

For the purpose of measuring and recording the quaniity of ground water extracted, every said user shall affix dighal water flow melers
{conforming to BIS/ 15 standards) having telemetry system in [he abstraclion structurs, which record rate and quantum of extraction, a1 oullel
of pumiping devices and it shall be presumed that thie quantity secorded by ihe meter has bean extracled by the said user, until the comrary is
proved. The rats of extraction of ground waler fram the well a2 shown in item 3(k) shall not exceed to the recorded rate from watar malsrs
The poncermad Authorily reserves the right to stop extraction of ground water from the well due to quality hazards or any olher reasons, if the
situation so demands

In case of any change of ownership of the axisting well. fresh registration has 1o be oblained.

Mo change of locstion, design, rate of withdrawal and pumping device in respect of the existing well as indicated at Si {2) and (3} of this
certificate shall be made without prigr permiasion of the Compatent Authority, Any devialion in this regand shall lead ta canceliation of this
registralan

in cage, any of tha particulars | information fumished by the applicant in his application for issuance of this registration i Tourkd to be incorrect
during verfication at any subsequent stage | this ragistration is liable for cancellaton.

The Certificate of Autharization! NOC shall be valid for a pericd of five years from Ihe date of issua. The applicant shall have o apply for
renewal through a fresh application, at least ninaty days prioe (o expiry of its validity.

Construction of piezometars and installation of dighal water level recorders with felametry shall be mandatony for user. Depth and zons tapped
of plezometer should be commensurate wilh that of the pumping well. The data, obtained frem digital water leval recarders shall be made

available 1o this oifice an monthly basis

Guidelines for Installation of Flezometers and their Monitoring

Piazomater is a barewell fubewell wsed only for measuning the water leval by lowenng the tape/ saunder or automatic watar level measuring
equipment, Itis alsc used to take waler sample for water quality testing when aver nesded. General guidelines far installation of plezomaters

are as follows:

s The plazometer is 1 be installadiconstructed at the minimum of 50 m distance from the pumping wed through which ground wates is
being wilhidrawn, Thi diameter of the piezometer should be about 47 to 67,

« The deplh of the piszomieter should be same as iz cazs of the pumping well from which ground water is being abstracted. |f, more
than ane piezometers ara instalied the second plezometer should monifor the shaliow ground wales regime. it will facilitate shallow as
welt as deeper groling waler aquifer monitoring.

= Mo of piezometers fo be constructed & Type of water leval manitoring mechanism shail be as par below table:

Kaonitiring Mechanism

5. No Cwanium of Ground water wilhdrawal {cum/day) Ma.of plezometers roquinad
Menual DWLR with Telamatry
1 =10 4] a 4]
2 11- 50 1 : S a
3 50- 500 1 0 1
4 = 50K 2 H 2

The measuring frequency should be manthly and accuracy of messurement should ba up o cm. the reportad measuremant should
be givan in meter upto bwo decimal.

s For measuremant of wates level sounder or 2utomatic water level recorder (AWLR) Digital Automatic water level recorder (DVWLR)
with telemeiry system should be usad for accuracy.

o The meazursment of water laval in piezometer should be taken, only afier the purnplrg from the surrsunding fube wells has been
siopped fior about four (o ik Fowrs,

o Al the delails regarding coordinates. reduced level (with respect to mean level). depth, zone taped and assemhiy lowered should be
provided fiar bringing the plezometer into the Hydrograph Monitaring System for Ground \Water Depariment, Uttar Pradesh, and for s
validation.

o The ground water quality has (o be monilored twics in a year during pre-monscon {Merg/June) and post-monsoon
[OctoberNovember) periods. Quality may be got analyzed from NABL approved lab, Besides, ane sample (1 1t capacity bolile) ko the
concamed Direcion, Ground Water Deparbment, Uttar Pradesh, for chemical analysis,

& A Permanent display board should be instaled at piezometerTubse wells site for providing the location, piezometer! tubse well numbar,
depth and zore tapped of piezometesfube well for standard referencing and idenfification

» Any other site specilic requirement regarding safety and aceess far mersurement may be laken care off,

Any ather condition(s) that may be imposed by 1he concemed Authority.
In case, any of the particulars | Information fumished by the applcant in his apglication for iSj‘ngﬂ:‘-I
o
&F

ig, permit is found Lo be incorrect
during varification &t any subsequent stage, this permit is fiable for cancallation. | -h‘_)
. ¥

L
7

-

Any other condition imposed by the concemed Authaority £
SPECIFIC CONDITIONS: # st -
{A) For Industrial User: Mo Objection Cerfificate for ground water exdraction by indusines shal b Grifled subled to the following specific
conditions: \ < 4 2, ¥ En
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[} Mo Ohjection Cerlficate shall be granted onby In such cases whare local govemnment water supply agencies are nof able bo supply the
desired quantity of water,

i} Al industries shal be required 1o adopl lalest waler efficient lechnologies so as to reduce dependence on ground waler resouices,

iii} All indusbries absiracling ground waler in excess of 100 m3/d shall be required o underiake annual water audii through Currﬁdﬂﬂm ol
Indian Indusiries (S Federation Indian Chamber of Commerce and Indistry (FISCHY National Productivity Council (NPE) cenffied audiors
and submit avdil reports within three months of completion of the same o CGWA. All such industries shall be required fo reduca thedr ground
water use by at least 20% over the nexl thres years through appropriate means.

iv} Construction of cbservation welljs] (piezometer)s) within the pramisss and instaliation of appropriate waler level monitoring mechanism as
mentoned in General Condition no.10 shall be mandatary for ind ustries drawing! proposing ba draw more than 10 m3

iday of ground watsr and. Maonitoring ﬂf“ﬂ.ﬂ_'mﬂhﬂﬂ be done by the project proponent. The plezometer (observation well} shall be
constructed &1 8 minimum distance of 15 m from the bore wellproduction well. Depth and aquifer zone tapped In the plazometar shall be the
same as that of the pumping walll walls, m'ﬂw leval data shall ba submitted online to the Ground Water Diepartment, UF.

¥) Tha propanent shall be required bwﬂhm water narvestng' recharge in the project premises. Indusiries which are fikaly o

paliute ground water (chemdcal, phmmﬂdyﬂ,pigmts. paints, ledies. annery, pesticides! insecticides, fedilizers, staughler houss,
explosives ele.) shall store (b harvested rain walsr in surface storape tanks for use in the industry.

vi) Injection of treated! unireated waste water into aguifer syslenm s strictly prohibiled.

vii) Industries which are likely to cause ground water pollufion & g. Tanning, Staughter Houses, Oye, Chemicall Petrachemical, Coal
washeries, oiher hazardous units etc. (a5 per CPGH list) need 1o undertake necessary well head protection measures to ensure prevention of
ground water paliution.

{B} Infrastructural User: The Mo Objection Certificale for ground water abstraction will be granted subject to the following specific condilions,
i} In case of infrastructure projects that require dewsatarng, proponent shall he required fo carmy aut reguiar menitoring of dewataring
discharge rate (using a digital water flow meler) and submil the data onling to Ground Water Depadment, UP a5 applicable, Monitoring
records and resufts should be retained by the pmpqnéntﬂ:.r two years, for inspechon of reporling as required by Districl Ground Water
Manragement Council,

ii} Installation of Sewage Trealment Plants (STF}ehzll be mandatory for new projects, whers ground water requirement ig more than 20 m3
fday. The water from STP shall be utiized for toéet flushing, car washing, gardening etc

Thiz NOC is not suthorlzed by any Official. This should onaly be used for Preview purpose.
g FafR wRTas il wite gw vt T ) 59 W e @ s o e R e i)
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&=5.  GROUND WATER DEPARTMENT
L
(2 4 ! {
?QQ“ Ministry of Jal Shakti
T I /" Gowernment of Uttar Pradesh

Form 8 (C)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW WELL
FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF

GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICAT NO:
VALID UP TO : 06/10/2026

Mame of the Applicant RAGHURAJ GARG
Address of the Applicant: gth Km Stone , Bhapa Road |,
Muzaffamagar
Company Name: M's SHREE SIDHBALI PAPER ~ Company Address
MILLS LIMITED
Serial No. of Application Form MZFNCO2TNINDDSA Date of Submission
Specimen Signature of the User:
Location particulars:
District Muzaffar Magar Block
Plot Mo, 8TH KM, BHOPA ROAD,
MUZAFFARMAGAR
Municipality'Corporation Yes Ward No.
Halding Na,
Rate of Withdrawal (m3'hr.) 40,00 Date of Energization {In Case of
Electric Pump)
Particular of the Existing YWell and Pumping Device
Type of the Well Tube Weall/Baring Purpose of the Well
Aszembly Slze (Far Tuba Well) 0.00 Approx. Strainer Length (For
Tube Well)
Diameter {For Dug Well) 0.0 Type of Pump to be Used:
H.P. of the Pump: 7.50 Operational Device
Maximum Allowable Rate of 40,00 Maximum Allowable Running

Withdrawal (m3/hr.): Howrs Per Day:

Maximum Allowable Annual Extraction of Ground Water:

STH KM, BHOPA ROAD,
MUZAFFARMNAGAR

202021

MUZAFFARNAGAR

261001
251001

0/M02/1290

Industrial

0.00

Submersible
Electric Motor

11.00

132000

This Mo-Ohbiection cartificate aulhorzes the owner applicant (user) to sink a wall in the lecation specified at 51, (2 for extraction of ground
water al a rale not exceeding that 25 shown at 51 (3§}, for Running Hours | day &s shown at S1. {3k, and for maximuam allowabile annual
extraction of ground water as shown at SI. {3k} and is valid subject ta the abservance of the conditions stated ovarleal.

Placa:

Date:

Yours Faithfully,

Signature of the lssuing Authority

and Dasgnaton

13
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GENERAL CONDITIONS:

In case of any ehange of ownership of the propesed well, fresh authorization has to be abtained.

Mo change of location, design, rate of withdrawal and pumping device in respect of the proposed weil as indicated at SL (2) and (3} of i
eartificate shall be made withaut prior permission of the Compatent Aulhority. Any deviation in thés regard shall lead to cancellation of this
authorization

Far (he purpose of measuring and recording the quantity of ground water extracled, every said user shall affic digltal water flow melars
{conforming o BIS/ 1S standards) having telemelry systam in the sbsiraction structure, which record rate and quarntum af exlraction, at outlet
af pUmping devices and it shall be presumed that the quantity recorded by the meter has been extracted by 1he sald user, unbil the confrary s
proved_ The rate of extraction of pround weter from the well as shown in itlem 3(k) shall not excesd to the recorded rale fram water melars
The concemad Autherty resarves the right to stop extraction of graund water from the weill dua to qualily hazards or any ather reasons, # the
siluation s0 demands

In casa of any change of ownership of the existing wall, frsh registration has to be obtsined.

ho change of location, design, rabe of willwdrawal and pumping device in respect of the existing well as indicated at 5. (2) and (3) of this
cenificale snall be made without prior permission of ihe Compstent Authority. Any deviation in this regard shall lead fo cancellation of this
registration

In case, any of the particutars | information furmished by the applicant in his application for issuance of this registration &= found to be incorract
during verification at any subsequent stage . this registration is lizble for cancellation.

The Cartificate of Authorization! NOC shall ba valid for & period of five years from the date of issue. The applicant shall have to apply for
renewal through & fresh application, at least ninety days prior 1o explry of its validity,

Cenetruction of plezometers and inslallation of digial waler level racordars with 1elemetry shall be mandatary for user. Depih and zone tapped
of piezometer should be commensurate with that of the purmping well. The data. obtzined from digitel water level recorders shall be made

available to this office cn monthly basis

Piezameter is a borewsll fubewsll used only for measudng the water level by lowering the tape! saounder or sutomatic water lewed measuring
equipment. It is also used 1o take water sample for water quality testing when ever needed. Genaral guidelines for installatian of plezomatars

are 25 follows:

« The pezometer i lo be installediconstructad at the minimum of 50 m distance fram the pumping well through which grourd water is
being withdrawn, The diameter of the piszomaeter should be about 4° to &7
& The dapth of the piezomater should be aame as is case of the pumping well from which ground water is being abstraclsd, If, more
than cne piezemeters are instalied the second plezometer should monitar the shallow ground waler magime. it will facilitate shaliow a3
well a5 deeper ground waler aquifer monitoring.
= No. of plezometers to be construcled & Tyoe of waler level monitoring mechanism shall be a3 per belowy table:
Manltiring Mechanism

5 MNo Guantum of Ground water withdrawa! {cumiday) Mol piezometers reguired
Manal  DWLR with Telemetry
1 =10 a 0 0
2 11 -50 1 1 0
3 50- 500 1 0 1
4 = 500 2 I 2

= The measuring frequency should be monthly and sccurscy of measurement should be up to cm. the reported measurement should

b given in mater uplo two decirnal.

o For measurement of water kevel sounder or automatic water level recorder (AWLRY Digital Automatic water level recorder (DWLR)
with tefemelry syslem should be used for Acturacy

« The measurement of water level in piezometer showd be taken, only after the pumping from the: surounding ube wells has baan
stopped for about four (o six hours,

o All the details regarding coominates, reduced lavet {with respect fo mean level), depth, zone taped and assembly lowered should De
pravided for bringing the piezcmeter inio the Hydragraph Monitoring System for Ground Water Department, Uittar Pradesh, and for its
validation,

e The ground waler quality has 1o be manitored twice in a year during pre-monsoan (May/Juns) and post-maonsaon
{CetoberNovember) periods. Quality may be got analyzed from MABL approved lab, Besides, one sample {1 It capacity bathe} to the
cancamed Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Parmarent display board should be insialled at piszometer/Tube wells ste for providing the leeatien, plezomater! lubs wed] nurmber,
depth and zone tapped of piszomatarftube well for standard referencing and idendification.

& Any cther site specific requirement reganding safety and access for measurement may be laken care off

Any olher condition(s) that may be imposed by the concemed Autharity.

In case, any of the particulars | information fumished by the applicant in fig application for i
during verfication at any subsequent stage. this permit s liable for canceflation.
Anvy other conditlon imposed by the concemed Authority,

SPECIFIC CONDITIONS: z
{A) For Industrial User: Mo Objection Certificate for ground waler extraction by Indﬁsl_'r'iva | 5h3
conditions: '.II k. )

this permit is found to be ncormect

4
|
subject b the fallowing specific
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i} Mo Objection Cerfificate shall be granted only in such cases where ocal government water supply agencies ane nat able to sugply the
desired guantily of water.

ity All industriees shall be required to adopt latest water efficien| technalogies so a8 lo reduce dependence on ground walar resources.

iiiy &l Industies abstracting ground waler In axcess af 100 m3id shall be required to undertake annual water audit thraugh Confedaration of
Indian Industries {CHY Federation ndian Chamber of Commerce and Industry (FICCI) Matonal Proguctivity Council (IPC) certified auditors
and submit aydit reparts within three months of completion of the gama o CGWA. All such indusines shall be required to reduca thelr ground
water use by st lsast 20% over the next three years through appropriate means,

v} Construction of obsenvation well|2) (plezometerks] within the premises and installation of approprate water leval monitaring mechanism as
mentioned in Ganeral Condition na. 10 shall e mandatory for indusires dravang! praposing 1o draw mods than 10 ma3

iday of ground water 2nd. Manitonng of waler level shall b2 done by the project proporent The pierometer (observation weall} shall ba
constructed at a minimum distance of 15 m from the bore welliproduction well, Depth and aquifer zone tapped in the plezometer shall be the
same as that of the pumping well! wels. Monisly waler lsvel data gnall be submitled oniing io the Ground Water Depariment, UP.

v} The proponent shall be required WWW“‘JF rain water harvesting! recharge in the project premises. Industries which ane likely D
polute ground water {chemical, pharmaceutical, dyes, plgments, palats. textlles, tannery, pesticides! nsecticides, ferlizers, slaughter house,
explosives eirn.) shall siore the hardastad m@in watsr in surface storage tanks for use in the industng

vi} Injection of treated! untreated wasie watef inla aquifer system Is strictly prohibited,

vil) Induslries which are Bkefy fo caues geound water poliution 2.3, Tanning, Slaughter Houses, Dye, Chemicall Petrochemical, Coal
washeries, other hazardous unils elc. [as per CPCEMst) need to undertake necessary well head protection measures 1o ensure prevention of
ground water pallutson.

(B) Infrastructural User: The Mo Objection Cerlificats for ground waler abstraction will be granted subject to the faliowing specific condiians
i In case of infrastructum projects thal requice dewatening, proponent shall be required to carmy out reqular monitoring of dewaterdng
discharge rate: (using a digital water low meter) and submil the dala onfine o Grourd Water Departiment, UF as apphcable. Monitoring
records and results should be retained by the proponent for bwo years, for inspection or reporing as requirad by District Ground Water
Management Council,

iy Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is mare than 20 m3
Iday. The water from STP shall be utilized for toilet flushing, car washing. gardening etc

This MOC s not authorized by any Official, This should only be used for Freview purpose.
T sty wrore favedt i g wnfor et 21 52 A qheeite & e F i e wen Al
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VAKALATNAMA 68
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL. NEW DELH]I
ORIGINAL APPLICATION NO. 277 OF 2022

e S e

Liyakat Ali & Ors. ....Applicants

Versus

State of U.P. & Ors. ....Respondents

KNOW ALL to whom these present shall come that I/'We, M/s Shree Sidhbali Paper
Mills Private Limited, the Respondent in the captioned Application, do hereby
appoint Utkarsh Sharma. Advocate (Hereinafter called the Advocate(s}) to be my/our
Advocate in the above-noted case and authorize him: -

TO act, appear and plead in the above-noted case in this Court.

TO sign, file, verify and present pleadings, appeals, cross-objections or petitions for
executions, review, revision, withdrawal, compromise or other petitions or affidavits
or other documents and do all other acts and things which may be necessary to be
done for the progress and in the course of the prosecution of the said case in all its
stages subject to payment of fees for each such stage.

TO withdraw or compromise the said case or submit to arbitration or mediation any
differences or disputes that may arise in or in any manner touching the said case.
TO initiate and conduct execution proceedings.

And I/We undertake that I/'We or my/our duly authorized agent would appear in the
Court on all hearings and will inform the Advocates for appearance when the case is
called.

AND [/We the undersigned do hereby agree 1o ratify and confirm all acts done by
_the Advocate or his substitute in the aforesaid matter as my/our own acts, as if done
4 "mefus to all intents and purposes and that it shall be our duty to keep constant
% sh with the advocate to seek updates of the case.
3 D I/We hereby confirm and affirm that every application, pleadings, affidavit,
élmission. etc. counter-signed by us is drafted/submitted on the - basis of my
| ructions and I/WE shall not dispute its veracity.
D I/We the undersigned do hereby agree not to hold the Advocate or his substitute
oonsible for the result of the said case.

o WITNESS WHEREOF 1/We do hereunto set my/our hands to these presents the
contents of which have been understood by me/us on this_17 day of October,2022.
Accepted subject to the terms of the fees.

For Shree Sidhbali Paper Mitls Pyt. Ltd.

e S drabSowa
ADVOCATE p2ag9/2 v\t P—’? , Auth. Sign.
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